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SHrR1 RAMESHWAR SAHU: Madam,
I also beg to lay on the Table a copy
of the Ministry of Finance (Department
of FEconomic Affairs) Notification dated
the 27th June, 1964, publishing the Agri-
cultural Refinance Corporation (Staff) Re-
gulations, 1964, under sub-section (5) of
section 46 of the Agricultural Refinance
Corporation Act, 1963, [Placed in Lib-
rary. See No. LT-4059/65.]

THE APPROPRIATION (RAILWAYS)
BILL, 1965—contd.

THE APPROPRIATION (RAILWAYS)
No. 2 BILL, 1965-—contd.

Suri BHUPESH GUPTA (West Ben-
gal): Madam, yesterday 1 was dealing
with the subject of the Durgapur Congress
Session and the Bidhan Chandra railway
station put up in that connection, and I
am glad that our esteemed friend, Mr.
S. K. Patil, is here. My complaint was
that this particular station should not have
been built at all just because the Congress
Session was taking place near about, and
in this connection I pointed out that,
when Mr. Patil built this station for tem-
porary use, Shri Atulya Ghosh said that
it had come to stay, that it would stay as
a permanent feature, as a permanent
station for the well being of the people,
for the convenience of the people. He
said it because of public criticisms in
West Bengal, especially in Calcutta papers,
that Government money should have been
so wasted, that the Bengal leaders of the
Congress should have prevailed upon them
to build a temporary station of this kind.
Faced with this opposition or rather criti-
cism, Shri Atulya Ghosh made a state-
ment that it was a permanent one. More
or less at about the same time the same
Minister made it known that it was not
going to be permanent. And indeed it
does not exist today.
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Suri A. D. MANI (Madhya Pradesh):
Will the hon. Member speak near the
mike; we are not able to hear him in full.

Surt BHUPESH GUPTA: You can-
not even hear me., The trouble is you
are approaching my trouble,

Now, this is the position. Here there
is a station called Durgapur station, which
is a fairly good station, and within a
very short distance of it this particular
flag station was built temporarily. We
do not see as to why it should have been
built, because Durgapur station was good
enough for purposes of the  Congress
Session, and in case certain problems
arose, well, they could have been met by
mobilising public conveyance, bus trans-
port and so on. Our impression is that
there was no need for it at all, even if we
would make the maximum possible allow-
ance for the convenience of those who
went to see that particular session of the
Congress. Now I should like to know
from the hon. Minister for Railways
whether any estimate of the cost had
been taken and how many people detrain-
ed at the station or took the train from
that station. That is to say, we should
have an idea of the financial aspect of
this venture. According to our informa-
tion not many people used this station
and that also is another proof that it was
not necessary. The delegates came from
outside and naturally the Congress Party
made arrangements for them to be taken
to the venue of the Session, by bus and
so on. But there was no need for a
station of this kind in order to look after
the delegates, or for their convenience.
As far as the visitors were concerned, the
visitors were mostly from within Bengal.
That was also an over-estimate. As I
said, I know of many pickpockets coming
from Calcutta, but very few bona fide
vi'sitors to the Congress Session apart from
our friends, Congressmen. On that ac-
count also there was no need for it.
Therefore I would like to know, because
this has created a very bad impression.
I am not saying that when the sitnation
demands—for the convenience of the
public—such  temporary  arrangements
should not be made. But in this case it
was made rather thoughtlessly, and, as
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you know, Durgapur is on the trunk line
—rno difficulty at all as far as railway
transport is concerned. Then here we
found, I also saw, that the station had
been turned into a kind of a police
camp. Around the station I did not see
many “passengers either waiting for the
train, or getting out of the station. What
I saw there really
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Surt A. B. VAIPAYEE
desh): Did you go there?

(Uttar Pra-

SHrt BHUPESH GUPTA: Yes, I pass-
ed, unfortunately it falls on my way and
could not escape my eye. I had a good
look at it and I found that literally it
was a police camp. As you know,
Madam, many policemen, thousands of
them had been mobilised, had been draft-
ed to Durgapur, in order to look after our
friends of the Congress Party; so very
popular people, they have to be looked
after all the time that way. But I do
not see as to why, for that, a station was
needed. Then again

St T wgw (Few w3wW) o F oA
AT [T § 77 STAar Aga 5 37 7
gt BT § aqds q @ ¥ ?

Surt BHUPESH GUPTA: I am not

so fortunately placed. If I had gone
there, perhaps my pocket would have
been picked up, because the pick-
pockets . . .

Surr A. B. VAJPAYEE: 1If you had

gone, your pocket would have been full

Surt BHUPESH GUPTA: No, the
experience of others does not prove that
it was full; it only proves that the antici-
pation of the pickpockets that went there
in order to pick very substantial pockets
came true. Therefore the danger was
there.

SHrR1 CHANDRA SHEKHAR (Uttar
Pradesh): Your comrades are not so un-
charitable to pick your own pocket.

Surt BHUPESH GUPTA: No, no, I
cannot pick my own pocket. If T picked
my pocket, sometimes the C.B.I. report
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would come out of it. This is the trouble.
But that is not the point.

So I say that it was, therefore, a mis-
adventure, and it was done because the
great one of the Bengal Congress wanted
it, and that is all. I would have no
opposition with regard to that if there
was real need for it. Then again, Madam
Deputy Chairman, not content with the
construction of a temporary station, the
Bidhan Chandra flag station, do you know
what they did in addition? They changed
the entire landscape of the Chittaranjan
area nearby. We made enquiries and
we found that it was anticipated that the
hon. Minister for Railways would, on that
occasion, be visiting that locality, that
area, and therefore the railway authori-
ties took it into their head that it should
be made very attractive, with gardens and
so on, everything; a lot of money was
spenit in order to change, so to say, the
entire landscape of the Chittaranjan area
and there again it was a lot of extra-
vagance on their part. I am sure Mr.
S. K. Patil would not have been any the
sadder if he had not seen this kind of
expensive rearrangement made just to
receive people like him, or attract those
who were going that way. So there also
it was extravagance.

But, Madam Deputy Chairman, what I
say is this. Our Railway Minister should
not have vparticipated in this thing,
the construction of this station with plat-
forms and so on, more especially when
the railway employees do not have proper
quarters there, if not all, at least some of
them do not have proper quarters in that
locality at all; that is my criticism. But
he participated in that scheme of expendi-
ture—the Government of West Bengal
and the Central Government lavishly
spent there on the occasion of the 69th
Session of the Congress, to set up stalls,
put up exhibitions and so on.

Surt JOSEPH MATHEN (Kerala):
You are repeating what you have already
said every time.

Tue DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you must now be very
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brief and wind up. Apart from your
comments on the Station have you any-

thing more to say? .
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Surr BHUPESH GUPTA: 1 am finish-
ing. The West Bengal Government, for
example, spent Rs. 5 lakhs odd, for setting
up a number of stalls, etc.,, and it has
been revealed officially that the income
from these things was only about Rs. 254
or so—good income. As far as  the
Central Government is concerned, they
spent lots of money. That should be
discussed after investigation. Therefore
the railway authorities should not have
participated in this extravaganza as far
as funds are concerned. e

Madam Deputy Chairman, then T go to
my next point—I have one or two points
more. 1 should like in this connection
to invite the hon. Minister’s attention to
the fact that the Chittaranjan Locomotive
Workers Labour Union is not yet recog-
nised. I do not know as to why Mr.
Patil—a very brave man—is not giving
recognition to this union, which is a
popular union there, which has been
proved to be popular enjoying the support
of the vast masses of the Chittaranjan
workers. I shall give you only one or
two instances in support of its popularity.
On the staff council, for which elections
were conducted between June and October,
1964, 15 out of 17 seats were secured
by the representatives of the Chittaranjan
Locomotive  Workers Labour Union.
And for the Staff Council for the
factory’s works committee at Chittaranjan
as many as 19 out of 21 seats have been
won by the representatives of this union
at the elections held last year. Similarly
all the six elected directors of the co-
operative credit society for Chittaranjan
Workers are representatives of this Labour
Workers’ Union. Therefore, if you take
the objective test, this particular union
represents the workers and I do not see
why this Labour Workers’ Union should
not be given due recognition by the hon.
Minister. T would appeal in all humility
here to our Railway Minister to go into
this question and T would appeal to him
not to allow the matter to remain where
it has remained for all these years. I

[ RAJYA SABHA ]
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think it would be for the good of all,
and it would be in the interest of the
Railway Administration, of the - Chitta-
ranjan undertaking and everybody con-
cerned, to extend to this union recogni-
tion. All the criteria for obtaining recog-
nition have been more than satisfied. Alt
the objective tests are there for the hon.
Minister to guide himself with.

Similarly, there is also the Dakshin
Railway Employeces’ Union which ‘was
promised recognition, but upto now it
has not been given recognition and the
Government has gone back upon its own
promise. I would request the hon. Minis-~
ter to consider this matter., Finally I
request that recognition should be given
to both these Unions that I have mention-
ed.

Now I come to my last point, Madam,
and it is not a very exciting point. 1 do
not see why Government should spend so
much money on these air-conditioned
first class coaches. I do not see the use
for it. I know that our multi-millionaires
do want such arrangements because they
have got plenty of money to spend, but
they can as well travel by air. Or in any
case the first class should be good enough.
You have the air-conditioned third class
coaches also and these are good enough
if they like to travel by air-conditioned
carriages. I think having these first class
air-conditioned coaches is a waste of
money and it seems the bias is in favour
of the very rich people. T think the re-
sources should be diverted to improving
the conditions of third class travel or even
the second class, for the matter of that,
or the air-conditioned third class carriages,
instead of our resources being placed at
the disposal of a very small number of
rich people. I am surprised to find this.

Surr JOSEPH MATHEN: But is this
facility of air-conditioned coaches given
free to the rich people?

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you must wind up now,
because there are a number of speakers.

Surt BHUPESH GUPTA: T see, yes.
It is given to the rich people, I have told
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you. They are very rich and they have
the money, I know. But what I say is
that our resources are being spent like
that and we do not have abundant re-
sources. If somebody wants a palace,
you don’t give him a palace. If they
want a big car, you don’t give it to them.
But here they are spending our resources
in this extravagant manner. I know
there are big families in Calcutta who
travel in air-conditioned first class and
they have so much money that they even
carry their personal attendants in the air-
conditioned first class. Some of them
book the entire cabin or whatever you
call it, the compartment, 1 mean, though
they use only 2 or 3 berths or so. There-
fore, 1 say this is something which calls
for re-examination. We should give pre-
ference to others. As far as the rich
people are concerned, they have got the
first class. It is good enough for them,
and if they want air-conditioned travel,
then they have got the third class air-
conditioned coaches and they can use
these coaches. Why should Government
use so much money today, dissipating the
resources of the country when it has a
tight economy, in providing such facilities
in this extravagant manner to this tiny
fraction of the rich classes., not to the
rich classes as a whole? This facility is
used only a very few people in the rich
classes and I do not see why this should
be givem. These are my suggestions.

In conclusion, Madam. I would again
say that the two unions that I mentioned
should be given recognition and I would
ask Shri Patil to go into this question
again de novo; and he should not just
settle down to what has been done in the
past. He should see if something could
be done to improve matters here.

Fa wfRaq meeaws w@w
(orer) o Swgwafa S, AR gge S
qEen q IAH aR A § FgAr avger
g fF #1 77 g199 & g% v
#1¢ faaw an) A8 grar 77 gz &,
TR, A | AR G FHT FY JIAEY
FET AR SuF famg TTer &7,

TEY ITHT SATT FIH WATE 1 T Fga &
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f gaat @+ gmiqe ¥ fwar wiaw & fog
¥ 71 5a% faa @y anfeex a9
AT 2, 9% I AN F qEEm §
Tt & 3 fFam g, a1 IR 3ER
R # &g aar ST HIT AR
afsss TTIUEd FRET , TG TS ATC
H g

og & 397 F IR H O FA1 ATGAT
g1 grad #Y fogmg § g @ G
v 1 oy W arfl gei ey
Grfaer ¥, T T O T W
1 q& S fordr gmast Agr &, QA A
2 | 9%y 19 7% & B o= sy Ay EA
¥ @3 WY 71 ovg A8 A &, wfgami
¥ fesd ¥ 7 aT%A OF F qT TF AL
g% 219 Afgd fr feae T2 2T & AR
feg avg § 9@ 997 @A g | "4
qoey wiEt & 2@r & fF T gred A
fqatfaz %< & AT €, S § A1ZA
¥ oy E W) AU g q, wOAT S
¥ IR g FWE I AR G T A
I AT § ) A agl S @w F A
o §, 99 AT ufFmai 9547 § | UF
qCH ZH HIAT TG AT AR §
AT gady a7 AT TEY AH 39 AR &
TN &AT, 7T A8 Sk & 7 FIS q1 qAQF
Azad Ay ft g & WTFE ATAS
¥ foret ot B 8 | wred At & o
A1 & Fedr § o S W w@ee 9%
a1z faaw <fed, wfea g o1 ST a1X
¥ 5o fow g =nfed 91 ITHT FIST
WX ITHT 2T, qg @9 @A A
T & qug § AfgAra & fesa § 7 948,
IAY &8 q1 9, AG AT FL AT
o R AT g, @ v A g fw
FAT FT & T & I A AT (BT
graaT J1fge |

g8 a1 qA ag weAr § fF WA
¥ St A9EE @R &, & FAET T
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[garr wffda aeaawrd 924]

EAE 27 § | WK OF A9 &
I F1, q F T AL & AT AV AT
ST g, FT IUF 9T F AT I o
g fF F1% fowrm T80 | FE SO =W
T3, @ F I5ET AGL | T ST AW
aTAT 8, 98 T FL 0 A AW § AN
F o gory el & v ar ! #
qo mawa ¥ FEdr § fFowi g9
aF WY e § feaaw ¥ T A
T g o | FElRT €I 9% aA
oM e oY AT § 9 H AT Ay o,
AfFT ©F wege AR A wET AR
|qTEAT 4T | wiEx # OF qEH0 979,
ST qF ST AT AG IT, S A A
For wE qF fedww 9 9T agsmaT
A FAATY A9 T H 3q9 a9 qR
g o1 qg §9 d@d ¥, #T qv HE
HEATL A Jgar @ g | fFE gam
W FE RO G, A IT FE WA
FHAY JGAT AGL & | TEA AT ME
g 3|y ¥ R oafzamd & owegR
faera & fF 7€), == a1 #1€ 39 A
&Y o Jgar A 1 AU @ AR A
ae 7z gaa § 5w o & A
4 F TN A FT GOT FATSH F4A
§ AeTHwT X, SET aw ¥ 34y
TUF 9T AGGL HI FT TN AT AqTCEA,
A e G R A
glyem @ | TF AwE T QA9
g, T9gY UF FT qF WA §, &7 T
& Wi § M H 3@ E oo o
Y JF IR amE & fay wem g,
foew fod o' a1 W9 FHe
WNE g1, @ we W § ar 75 G ¥
FW T FET 8

faft aw & FgA TR g
FT AR THY & TR T | 9w 7% faeen
F E 0T W A A o g
g T A & P OEY uoer wiEt ¥ A
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@y 9 @r § fF g & a9 &l
TFO G g AR AT @ @9
ey § oz F A A oS
S 39§ I F AT § A G FL
¥ &, 98 a1 7 G § A 1 W
& 8, 3 foory a1 & 1 #E TH 9
ITH T T T E, 1 G Fg 2J &
fr ome T § A AR S g
W& A sEd wmar fAEw SR
oo & WEw W oAy | 1 AT
I &1 AT g ST g W A A
fFe & & S 9g Tl @ fa
Wy # | Ed ) § @ dmd A
TET & | :

A B UF AT W FEA AT oa@
TN F R TN OF ¥ AT
TEY oTaT &, SFT A Y ST AT & ATHA
I W AE W g HifE SR e
T T § | AT A & 9% FAE
feorra watwsnir ¥ & @ AR B
arfrg #1 9HT ¥ Fgl ager & I
AY, a8 a9 W a1, G T E
Frorafam ar, S # Oy faege adt
T oT, T § aEr qE 97 A g
TR SEF A H FE B AL G
Y g S §& fF 9o &, a0 §, varg,
gL OF AT T WEE, FHF, AT TE
A § a5 ZAT 2 AT AGY, B AR AT
¥ 5 St 39 gady &Y 3| a9 B 96
2\ g 99 Wy Al ¥ FEd &
& WS WY A FAA FHETG a9y for &
& #1< gaar 76 &, Faa & fr e
FE g A FAT AT & | R T H
Afgamt & o9 ¥ a<it 7 g1 77 saH
g 31 av wfgami &1 == & ay
Tl e g 8, T W TS A A
ar fF 99 FT SYART FT | WL ;T
qET A & A< # glaar 3§, a9
Fg 3T § a1 a7 79 3% @ TR Y
3@ A IEG & 1 A MU ww
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T AT IEQ T E | AT A AP
a2 3 F 99 @ w9 491 99 sgrar
ufwferadt o 9T o @ agr & A
iRl &9 8 | oy w7 a7 § w29
wE AW g A v aE g R
TF FI T FT FIE JET AL 2

TF a7 AT FEAT AI3A TR
I FE & 1L H | AT F TTA
A T gEiq gy fFar g 6
FEHT A8 @9 AT ] X W80 aGE
AT TS | UG IS AT qE qT qA
qreAt Y Y I 2 & S A 937 1Y |l
A & SART A FT AW FI AG A
} T I F T A ¥ AN H
g f5 g @ 7 wwar AT W g
qien ot #2 av o @8 gAw AE
gate 0% § fF uw 9w &Y wew
TR & W gEd qTE 39 AT W
W E, = 1€ 9w AW w 3_ few
a@ | AT gATE  fF AR F sa9R
A W wifed, o o w@r w6
T & IE g wgar Afwe @
ST HT AT A BT G, THY WA
Y 9 I WX AR &Y o o

oF F1a M7 g feomg o oF @
T FEERT @aT g HIT W gH
FT & W AW § v En & w
ST § for eeiT v oo # AR &0
A FEiET ¥ T §B T T AR,
T AW ¥ A w41 IUY IEET
foraaa g =rfeg |

Frzd a7 29 7 faocdt oA W
AT ITAT AT & FAIF T FA A
3 T W A WA FAA A qqar
¢ fF A 9 ag Farar W g fF
IAFT TH FATET H=\Y T@ q O F@!
%, Sata  gFAmet W FET g 1 Al
FOq FOF gL UF o FOIERE A
a5 ferdl & 9§ Tt AT & AW
171—RSD—4
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ZE ATIH! GLHTL AASAT T T §
FifF 79T § FRHT 93 9 FAEEIR
a1 frerda # AT s &t wraEy ¥
IEHT FTH N OJGT E ) A T AR
AITHT AFATT AT & AT WE FY
wfTe s %9 g1 Iy & )

& ay st § v ardr 99 faad
X Fqdr § A% fam s sgud
ST & IEET Sg 98 S1F T A;y 1
g awg # o9 FFq § owamEd ¥
@ q% 9ET AT § | wgHaarg w7
FEWAT F FF K AT HEATETE HIT
afrar & 9 § ¥ 99 g 3zl
sy g, o asdT §, Wi FE A
IqY § IAT AT E 1 AV F o )
g fr @@ X # gEEIT 9 3|y )
FEH & | g UF 39 ¥ 3@ qw@ H
FH ¥ A I UST T TF GIT F7 FT
qEF §, FIF FS @ANI H A9 F T
T & g 1T A1 @ g, v wggw
# 3gUs ST § W Fm famr fewe
AW 8, g A oyi@l § Ty @ |

AT #1 Qv T & AT |
& AT TR AT §, 9 wwEr g /I
Wiz 1 a1 39 qfer 78 @m F &
TEHTATE HIT HEEIAT & 11 § gt fof
UF AT HEHI@ETR T § AR
AR & HEAAT wT § | IAH
zaT Wig g | fRT aw £ oft fawag
t FEIAT A AT ®ATE | AV AT
FT TTE AT H1 GTH @A Ff T L |

TF A a8 Fga1 g & sy i
IS SRR g9 F1igy M it wET
F1 FTSAST FT a1 Fifgu FifF wrEi<
# ToF! IWH SATRT JATHRT AT A
7 Tifeade | I AT &, qAFWF grav
&, ot @1 AT § Ig 8F I8 g1 AT |
TaF q} § 9gd qg F 4T A7 F
T qF IS FLH &7 §IF @ & AW
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g e far g | g s AT ITQ
g

TF AR F ) MTE ST Eq
F R IWE ITH T F98 §, 999 §
FNA T AR E ) TS W9 H
T T3 3% & A AR 397 AT KA
T A FTHRr TR WY E AW R
F3 AT AT TR F3, ANNST Fg, AT
Y %3, 91 B a7 Qe & fag fon
T 98 2T war § 1 A 0F AW
qF IR F 987 fF 3a0 e ;i @
g1 a1 399 &7 fF guwt o & fawar
g, €13 F9, AT F4, TZH Tl & |
ar F g gavw wo anfgn
ITH I FTHT AT AT FILT @
FifF IGT T 999 97 FT 97 g
FAE | T T AN A wfirg =T
Zr S arEt g, Fae b, fagy & samr
TRT g1 1A, gafAT gah a1 § g
F T&T § FF o9 w6 awrd gy
ZaF! | 3@T FY & g fF A L@ aa
qX AT FgT § WX AT T 97 a7 &% =17,
gET 37 §, I9F FUS M IIT AR
R

o a1q 71T & Fgar =vgar g
g F arg waF F1 71 § fF e
F1 &1 R T §, 9 TWg 9L W F
meay, frarat & a1 |, arfas & a1i ¥,
998 & A ¥, Fiewe faar smar § A1
JU ZaFT AT ITFT H AT OIEGT &
fir 37 9T g wwTT & anfeger war @
i f6 A} 3w & fau e w7 qTeT
qr T F@ arAT § | AV FEAv F;
FEIT T T5 71 §, 98 519 &, fHan
qAIRT FF &, T &F IW J@T &7
T g |

7T 13T &7 Fed F1 W@ W |
aF I1T FIT § M7 ag g8 f5 o 39
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afvafaa &t & | 9F7 WF AW F
qaT 5o 5 qge ag §aww 9r fw omi
§9T ST QA7 4T ggt FrRA HY IFAT
STAT 47 AT TF THT UF AT &1 1337
& uT gV T@gar 47 | qr I|F ATy gy
A ¥ SR I9H ¥ OF WHL AT
AT Steft g AT oY, a8 FIEav av
o o 1% @, 993 fou ag g g,
frng, w@ar ar afes s w8 WY
97 frat WY grza< &t fear smar @,
ggar arf forwerdr ey adl, W
B FIXO & 1T A7 3 2 AT E,
a|T FFT AT g |

TF aTa WL FgAT Ay g oA
gy F aR & | IF ATH TYEL A
g AT T g7 FTE @y W § oY
oI T FIET w7 g Wr g, a8 § ¥
@ E | @i &Y FUAEE WS FIR
aqr & g us a9 g fF sa¥ s@mwa
R TSN AL A AT AT IHET HYET
F@T g1 ITHT qog § A9 a1 BT
IqY TTT § AT A Iq&RT GHA & | HY
ag gar 2, @Y @Ry & fou ey
F g H AT gAY § Q¥ F1E W7 F7
ar qfsqrws ¥ ¥ F1E wREr F1 oA
TEAT AT | WY 73 BF 0F Y THT
F1 T IAT § 99 41 Ta7 a7 75} fama
afe & aradt g f5 g3 uF %17 &y
M g7 o feqgy @14 W A
J9 QHT FTHT @Y fod awdr g
d1 393 I ¥ @ q=A 7Y, T8
gaaR @1 afee fawy f& ooaw
99 a1 gar ggar 9 fawe 5 'y
gl faeer &

QIER ¥ 95 98 F2A1 § {5 awax
F 93 TFAT LU FI FS WA HW
FIIEW ] | 97 397 TR AT § 957
o1t oY €uT 97 AT THT T BT
qE 81w aui g ar wEey AT ¥
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I qF, g g B FATE F1 & AT
T3 FATE FT F1 AT UTTHT TAT FAATLL
gl agt Iy JOx oA qra A
BT AT 3 FFTT AT A & fFoag @A
qH 73T A

&z <Edr § e g aml @
AT WA W FH FAAH FOEAT
Wt oy qF qag foar wEd fag
TIITR |

SHrmMATI SHAKUNTALA  PARANI-
PYE (Nominated): Madam, there is only
one point that I want to make. Consi-
dering that the fast trains stop only at
some stations I want to suggest to the
Railway Minister that these stations be
staggered. All the fast trains usually
stop at the same stations but there are
other stations nearby which may have
vome export products to be despatched
and they never get the trains to stop at
those stations. This came to my mind
when I read in the papers ‘about the
banana and banana leaf exports from
Bassein or Vasai as we call it in our
language. Because no fast trains stop at
Vasai this trade has gone down to half of
what it was. That is why 1 want to sug-
gest staggering of the stations for the fast
trains.

That was the only point I wanted fo
make, Madam. Thank you.

Surt MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman, the
Indian Railways are the largest public
undertaking in India and one of the
largest public undertakings in the world.
The Railways have done quite well but
not to the satisfaction of the people. The
facilities and the amenities that have been
provided for the third class passengers
are very inadequate. The Railways do
play a very important role in the develop-
ment of the country and certain parts of
India are well developed because of a
good railway system, particularly the
broad gauge system, I have been urging
the Railway Ministry that they should
have a phased programme for converting
the metre gauge into broad gauge. And
the narrow gauge system is not paying
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adequately. In fact, they are incurring
some losses on account of these narrow
gauge systems, We have been pleading
in Mpysore that the railway line between
Kolar and Bangalore should be converted
into broad gauge so that it will help the
area between these two important places
to be developed.

Now, it is unfortunate that even after
Mr. S. K. Patil took over the Railway
Ministry the Railways are not keeping up
punctuality. Most of the trains, parti-
cularly the trains running between Madras
and New Delhi, do not run according to
the scheduled timings. He should create
a precedent, as Shri Lal Bhadur Shastri
did. When some railway accident took
place in Hyderabad he tendered his re-
signation. If the Railways do not keep
up punctuality up to 90 per cent at least,
the Railway Minister should threaten to
resign—he may not resign—so that the
operational efficiency and punctuality can
be maintained.

Madam, the Minister in his speech has
referred to the idle capacity in the Rail-
ways. There is idle capacity in the Rail-
ways for the reason that there is less use
of coal by the Railways themselves and
they are taking to dieselisation and electri-
fication. 1 would very much urge that
there should be more and more of dieseli-
sation and electrification of the Railways
so that our Railways can be run in a
better way and more speedily than is the
case now and cut down the time that is
now taken, particularly for the long dis-
tance passengers and also for carrving
goods from one end to the other. But
this idle 'capacity should be utilised to
take more of high-rated goods which were
till recently diverted to road transport.
It will not only improve the revenues of
the Railways but it will also decrease the
freight charges if the Railways were to
encourage the movement of high-rated
goods. And this idle capacity should also
be utilised for creating more facilities
for the third class passengers. At the rate
at which we are going even at the end
of the Fifth Plan we may not be able
to provide sitting accommodation for the
third class passengers, let alone providing
sleeping accommodation in  third class



4345

Appropriation
(Railways) Bill, 1965

[Shri Maulka Govinda Reddy.]

coaches for the railway passengers. 1
would therefore urge that this idle capa-
city should be utilise® for having more
railway lines in the hinterland in Maha-
rashtra, in Andhra, in Mysore and such
other places where the railway system
has not spread properly. Laying of more
railway lines in those areas will not only
help the industrial growth of those neg-
fected areas but will also provide oppor-
tunities for employment and we know
that there is so much of demand for
employment. By laying more railway
lines in those areas we will be creating
more employment  opportunities  apart
from giving encouragement for commerce
and trade. '

Madam Deputy Chairman, in Mysore
there are some routes which we have been
urging for a long time to be taken up by
the Railway Ministry. For example there
is one between Chittaldurga and Raidurga,
a distance of about 45 miles. Time and
again we have made representation to the
Railway Ministry but they have neot cared
to consider the question of laying a
railway line here. It is very important
and it is going to link up two States,
Andhra and Mysore. Tt will also help
to improve the trade relations and econo-
mic conditions in those areas. Apart
from that it will also provide relief for
the people who arc famine stricken by
giving them employment opportunities in
those areas. We have also urged—and
the State Government have made a num-
ber of representations to the Centre—that
the Chamarajanagar-Satyamangala railway
line should be taken up. The State Gov-
ernment has also urged that the railway
line between Bangalor: and Mysore should
be electrifitd. A scheme was about to
be sanctioned when the Mysore Railways
were under the Mysore Government con-
trol but when the Mysore Railways were
transferred to the Central Railways that
scheme appears to have been given up.
There is plenty of electric power in
Mysore. As we all know, recently
Sharavaty has gone into production and
that power should be utilised for the
electrification of this line. Tn order to
develop the hinterland and in order to
carry ore, the Hassan-Mangalore line was
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designed and it has been sanctioned. But
it should be a broad gauge system. When
the whole country is saying that MG
should be converted into BG, there is no
meaning in saying that we will think of
having BG when it is needed, but for the
present we will have only MG. Tt is
unnecessary waste of money and duplica-
tion of work. The completion of this
railway line may take another five years
or six years, by which time there will be
an increase in the conversion of MG intu
BG. I, therefore, strongly plead that
instead of having an MG system between
Hassan and Mangalore, it should be BG
The Salem-Bangalore line should also be
BG. Whatever new lines are taken up.
they should be BG and the connecting
railway systems might also be converted
from MG to BG. A survey has already
been sanctioned for converting MG from
Miraj to Goa and from Goa via  Londa
to Hubli and on to Hospet. But that
survey should be confirmed in the sense
that the entire system from Poona to
Guntakal via Hubli, Hospet should be
BG. From Bangalore to Guntakal there
is only an MG system and if this system
is converted into BG from Hubli to
Guntakal via Hospet, it is but necessary
that the Bangalore-Guntakal line should
also be converted into BG and the line
between Guntakal and Secunderabad
should also be converted into BG, so that
there will be quicker transport, quicker
facilities for the travelling public and also
for transportation of goods from Hydera-
bad to Bangalore.
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Madam Deputy Chairman, I was talk-
ing about speed. 1 am glad to learn
that the Railway Board has now decided
to increase the speed of the Taj Express
up to 120 kilometres per hour. Recently,
I had occasion to travel by the Superfine
Express between Tokyo and Osaka where
the speed was 150 kilometres per hour.
If more and more electrification and
dieselisation is  introduced, it is quite
possible to increase the speed on our rail-
ways. It is absolutely necessary that
more and more-facilities should be given
to the travelling public, whether in the
first class or in the third class, by having
dust-proof railway carriages.
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1 would like to urge that a Wage Board
for railway employees should be consti-
tuted. There seems to be some sort of
confusion in the minds of the Railway
Ministry in that the railway employees
are equated with the Central Government
employees. No. A distinction has to be
made. They are not really employees of
the Central Government. Railway em-
ployees are employees of a public under-
taking. It is a commercial and industrial
undertaking. Therefore, this  distinction
should be made and a Wage Board for
railway employees should be constituted.
The All India Railwaymen’s Federation,
the ‘National Federarion of Indian Raii-
waymen and all kinds of trade union
organisations in the Railways have urged
the Central Government to constitute a
Wage Board for railway employees.

The last point I would like to urge is
that the employees who were dismissed
under section 148 should be 'reinstated.
The Supreme Court has given its decision
to say that section 148 is illegal. The
Railway Ministry not implementing the
decision of the Supreme Court from the
day the Constitution came into being will
amount to tampering with the decision
and, also, contempt of the Supreme Court.
I would, therefore, urge that the Railway
Ministry should revise its aftitude with
regard to the reinstatement of those cm-
ployees who were dismissed under section
148.

Thank you.

Surr C. D. PANDE (Uttar Pradesh):
Madam, T want to draw the attention of
the hon. Minister of Railways to the
necessity of laying a BG line from Ram-
pur to Haldwani, Naini Tal is only 196
miles from here, but when friends ask
me how to go to Naini Tal, the difficulty
of explaining the time table and the
changes in the railway stations is so great
that people get frightened. From here
one has to go to Bareilly and change at
three in the morning, take the shuttle
train, get connected at Bhojeepura and
then reach Kathgodam. It is easier to go
from here to Allahabad a distance of
400 miles by railway than to go to
Nani Tal. This railway line was surveyed
in 1955-56 and it was found economi-
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Cally feasible to run the line between
Rampur and Haldwani, a distance of
about 60 miles. To make up these 60
miles, we have to go to Bareilly, 40
tiles, and again another 60 miles.
Therefore, we save a distance of 40
Miles by laying this line. This is a very
important area, strategically. It is a
border area for which we are doing so
much so that it becomes accessible from
the plains. We are spending nearly
Rs. 16 crores for laying the border roads
through the Defence Department. Now,
if we cannot go to the foothills in an
casy manner, what is the use of provid-
g a good transport system in the far-
off inaccessible areas to the hills? Even
the Ministry of Defence has made a
strong plea for laying a BG line between
Rampur and Haldwani, so that they
might have accessibility to the four dis-
tricts in the Himalayan areas, i.e., Naini
Tal, Almora, Garhwal and Pithoragarh.
The people of that area are clamouring
for a BG line for a long time. It was
sanctioned, but somehow or other, because
the policy adopted by the Government
was that it should first give railway lines
to industrial areas, this line was not taken
up, [ request the hon. Minister—he is a
dynamic person and he has set many
things right—that he should travel once
to Naini Tal by train and feel for him-
self and see what the difficulties are. If
he goes there, then he will realise the
difficulty of travelling in that area. He
will also feel convinced that the laying
of a BG line from Rampur to Haldwani
is absolutely necessary. We have had no
railway lines laid in our part of the coun-
try for the last 30 or 40 vears. There-
fore, the claim is made on the national
basis. That is a strategic area. It is
economically feasible. The distance is
only 50 miles, and the outlay on that
line is only Rs. 3 crores. There is no
difficulty of any other type. Therefore,
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I plead for this line. T thank you,
Madam.
Dr. SuriMaTi PHULRENU GUHA

(West Bengal): Madam Deputy Chairman,
1 stand to support this Bill. The rail-
way Minister should expect an apprecia-
tion of the overall performance shown
by the Railways. I congratulate the Min-



Appropriation
(Railways) Bill, 1965

[Dr. Shrimati Phulrenu Guha.]
ister, but there are certain points for
which no appreciation is possible,
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The proposed increase in fares will hit
hard the Third Class passengers. The
increase in fares cannot be justified any
time unless more amenities are given to
the passengers. Third Class compart-
ments are overcrowded, as well all know.
Sometimes there is no space even to
stand, leave aside sitting accommodation.
May I request that more Third Class
coaches should be attached to trains to
reduce the hardship of the Third Class
passengers?

I would like to point out that there is
no arrangement for sleeping accommoda-
tion for the Second Class passengers.

eping accommodation for the Second
Class passengers must be made at least
in long-distance trains. It may take time
to have sleeping arrangements for all
Second Class passengers in trains, but I
would request the Minister to see that at
least the long-distance trains are given
sleeping accommodation.

There is overcrowding in many Railway
platforms, particularly in Dbigger towns

and cities. In this connection I would
like particularly to mention the two
railway stations of Calcutta, that is

Howrah and Sealdah, and I would request
the  Minister to visit those stations.
Calcutta being a good airport, usually our
Railway Minister goes there by air. So
I would request him kindly to visit these
two stations during the peak hour.

I would also like to point out that
there is a good deal of ticketless travel-
ling even now, and if it is controlled
properly, I think a large amount of reve-
nue will come to this Department.

It is very difficult, Madam, to get any
accommodation in the trains from Cal-
cutta to Bombay or from Calcutta to
Madras—I leave aside the question of
Calcutta to Delhi. There are only two
days’ de-luxe services from Calcutta to
Delhi. There should be more of this
type of service from Calcutta to Delhi,
and also de-luxe service should be start-
ed from Calcutta to Bombay and Calcutta
to Madras.
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Madam, it is needless to say anything
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“about the over-population and transport

difficulty in Calcutta, Circular trains in
and around Calcutta are absolutely neces-
sary. Overpopulation of Calcutta is not
a problem of West Bengal alone—and it
is my request to the Railway Minister to
see this point—it is a problem of national
importance. Unless we do something
about the overpopulation of Calcutta, it
will be a difficult problem for the whole
of India. Circular trains are an expen-
sive scheme no doubt, but this problem
is a very big one and I would request
the Minister to look at this problem
from that angle and not from the angle
that it belongs to West Bengal only.

It is the experience of all of us that
not only trains arrive late but they also
start late. We know that there must
be certain reasons for this late arrival
and this late starting, but our demand is
that the trains should run in time. At
feast they should start always in time. We
hope the railway workers will be able to
say like their counterparts of Japan:
“Correct your watch, please”. If you
ask the railway people of Japan whether
the train is in time, they will say: “Correct
your watch”, because they know that all
their trains run in time. Here I am not
only speaking of the passenger trains but
I would like to mention that this happens
to mail and express trains also. In this
connection, I may mention, Madam, that
even the Kalka Mail arrives late in Delhi
quite often.

Another point I would like to mention
is about catering. The less said about it
the better It is regrettable that when
the Government is financing a number
of Catering Colleges in the country, the
standard of catering in our Railways is
going down. Leave aside the fact that
the food served in railway compartments
is not well-cooked and good but it is
served in unclean plates, cups, etc. It is
better not to mention about the condi-
tion of forks, knives and spoons. They
are usually dirty. Napkins are not used.
When they are used, they are unclean.
But if they know that somebody of im-
portance is going in the train, they use
clean napkins, clean forks, knives, plates,
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etc., for that particular compartment.
Food is taken from the restaurant car
to the compartment uncovered. Even
when it is covered, it is covered with a
dirty covering. Tea is mostly undrink-
able apart from being cold. Trays are
kept on the platforms after taking them
from the passengers’ compartments. In
this connection, I would request the Rail-
way Minister to note that it is seen that
stray dogs on railway platforms take the
residue of the food from these trays
when they are put on the platforms. 1
suggest that there should be some raised

places on the platforms where these
trays can be kept.
The standard of catering should be

raised. Not only a careful plan should
be drawn up to improve the standard—
may I submit that the plans are good
quite often—but their execution is not up
to the mark. It may be said that there
are Catering Committees, but I may point
out that Catering Committees cannot do
much regarding the improvement of the
day-to-day work of catering. In this
connection, Madam, may I suggest that
the service condition of the bearers of
restaurant car should be improved? If we
want better service from these people, we
must give better service condition for
them.

I would like to bring another point,
last point, for the consideration of the
Railway Minister. The Government is
having a scheme to help persons from
the low income group to establish, small
industries, and our Government is spend-
ing quite a lot of money on this matter.
The purpose of spending money is to
help a large number of people economi-
cally. In this connection I feel that the
Railway Ministry can do a lot. The
present system of Railways does not allow
perons with small income to have book-
stalls or other stalls on the raliway plat-
forms. I request the Railway Minister to
have the system in such a way that it is
possible for people with small income to
have stalls on the platforms.

With these words, Madam, I support
the Bills.

Thank you.
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Tue DEPUTY CHAIRMAN: Shri
Gaure Murahari will speak after lunch.
The House stands adjourned till 2.30 p.Mm.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at
half-past two of the clock, the Vice-
CHAIRMAN (SHR1 M. P. BHARGAVA) in the
Chair.
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“23. Taking part in Politics and
Elections.—(1) (i) Subject to the provi-
sions of Rule 22 and of any general or
special order of the Government, no
railway servant shall take part in,
subscribe to., aid or assist in any way
any political movement in India, or
relating to Indian affairs”.

S & &1 gau fgear ag FEar
2

“(ii) No railway servant shall permit
any person dependent on him for
maintenance or under his care or con-
trol to take part in, or in any way,
assist, any movement or activity which
is, or tends, directly or indirectly to be
subversive of Government as by law
established in India.”
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FWQ &, a8 STRT QAFYW FT FaAWH
gar Tifed, oy odfr arEmE T
g, Fifs & Tar f& wgl g W
g mfgar ot &, B B1F Tawa
¥ oagl 9¢ @™ $T {¥v< AEr A
7g g1 & fF ot @ oqm e
FORKE & MR a1 e §, @2
F TR BT STAT § AR T 99 Ao
FIAY AT § AR & FHY gw AT &
& ¥@a miwfmaes & o €1 99
qeft a1d T € 1 F B A FX A
g @ 5a% fog 39 7 9 gawTw
grar =iz, 78 Y @ v weEt 4
q7g ¥ AW g & AR 5 UF 1T
ag IS & ST & av € fga sy
fat T § a1 o1y § fog garfed
FY TFATE AT & | FFT IC AT IST
faar &1 agi oX oF awdr F Tae
#1358 wT 7 faar | aga € migai
¥ o9 G0 5 uF a9 w1 awr
A AT STg T A E; FAACE DS qF
FT AT FT f7679 F 9T | A IT AQ
FY A a F FT @ T E

qrd FT IALT 7 AT fagre &
& A # ¥ oF a1 Fga7 T0g W {7 qgt
FY ITEEAT ZFAT A1 § A FTHY
A o G0 @Y & W AT-eArT W
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¥t e g, w0 A e e g, A
F4T 7z Igr wwrar g fF foadr
§¥7c wiferi § va% @ TF 91
A & B w i v M F I oA
F5 93 £ Pray padr Sy §1
gafaq &7 atst g J|arfert § freat
FT ST T FATRT Fa= gratr anfed |
stal a7 Wer AT & F A AR
RAMST RN ATAR 1 AV EAAX E AL T
FF 7T v Aty ;) #qifs 99 9YF |
FTEr 2fHF &Y mar &

qF 9 AR AT A 9T GAT
F At § wgdr €, §¥ v W AR
Ffrgeg FTamATE | o FE gfAae
F AT H AT AT FY qF 9§ W@AT
F1fgy i srgi = #1 afvaT w1 agag
g1, T 7g fody aeg T W a1 g1, SAF!
qrear IAT Afgd 1 Y gwar g fw
TF & 3@a A 1 & afqad g, dfFa
gl wg faur w2 =R
fafredy ¥ Ay mat &, B g §F TR
# &1 1faaew F1 Y AT ¥ FHA §
arog oqr rafg g g A awgw #
A8 war #41 9 1fAa &1 wHAA
7gt &r srar ?

[Time bell raings]

R qrq a1 § ag Y FgAT Fvgar
g fip St & A8 #7 AT § Iawt A9 |
Taar Ffgda; AR § SrguEr aadq
F § 5 @q § a9 9€ #1 fqwiw
grar wrfzd ; #9919 9% I O
F7 fwior agt &mT, 99 g% agdd
FEATZA F T W 315 TG § agHH1a
GEURAL

aeq § § Az G 193 damas a1
g7 g IS F1 6777 F T@AT 71y |

S TH WEA : JIANEI AFIY,
Wd & wraed § aga ardy %7 feoofny
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7€ & 1 dfFa Jo Tar fafewy =
fF cageaar gritq & 13 faar safy
Wa ¥ 7% &, ST wwe f g
wewd # 78T g% § A foar - gfa
T AR I F9 & Fq1 67 39
AT § et & 39% o gt agfead
FAT q@l 7l | TP A1 agq gfeat
g ST g, UH §vag AZF § ) ;T
Fq &1 27 § TrEwi ¥ graed § {5
g1 | 7Y geez 9E g v et
IEwH I &Y, 7T A, |1 A &1
g, ¥ Tad I@r 4t fw foaar
gq § wEt /g W gt 9w Ay
g4 # FrE ofY fesar gy afY i fF
foad 9 @@ FTETAE | A UG

- wgA ¥ gwer Tet @nw & O A

ffad mrdm ¥ | I F AL,
FoT zearfe S agl 3187 W W §
AR FF $#% gFF MR AL ST
RETEITR(ATag AT+ | A
geae Az dar & frmafr g ar & f5
HTHE 9T FTE g%, AT wWd -
T 7 g7 3¢ A @) A AT
@ FRATY @ AT a9 ] qV 3
THIT FY faapd wrand) § g3 g aFar
&1 THF AT TS A AT I T AFL
FT AT A% g F ST ATgA R AHT
e &, i sran w30 & fe a7 a ot
saTar agfaad agt T e &F | q a8
T GAT AGL § | T H TR FIAT §
A1 fresm &Y g/ asdls & arg ot
FHEL FIAT 93T & HI A F Q&Y
T ¥ 97 fF gar quandy a3 ¥
Tgq AT qIZNE § EL FLA & A&y
#1 T ¥, I OE ¥ AR & A
iRl # aTag F2 AT qUF ]|
TR g feafa § sraw
graeny grar afewa 31§ gEE A
# ¢ qre gy W =791 &1 § {5 5
Sg o &% § &7 QAT qrRw adi
Sgl SAT 37 9 6F, FI ASHR]



4361

dAppropriation

(Railwavs) Bill, 1965
[« v "gra]
§ g wemw  ag & fF
TEY AE ST @F aT |1 &7 wiferer
FY AT HE | CHT qgq A<y fawwa § oY
AT T 9% 2@F &7 faedt 7 37
Wz 50 & fo g5 7 §0 99 waww
FaT AR § quwar § & 97 g
FHS THo Fo qifeq 4@ [ UH-
o fag @09 39 999 agf A9 §
qrfremdrzadagases gaTX AT
qaT § wyeT FTE

U A famag g 5 7R
wew 93W ITATH A e OF qFH R
I ST YAW § uF F2TAT qFM §;
A fare Oix 32@ F @9 FE9 21
T FT TG & | qT W TE AqIEA
frdragaa gy fvaa &
TF 93T T30 FHHT 4T AFAT § AR
TUTHET #1 o § W IqHT ST
ATGTAT & &1 gar & 1 a1 AT qAr
7+ fadaw § s agi worsa aga samEr
Efthw TgaT &, HTH FT ATAT STAT AV
qga SATRT AT §, A Saw  fwer
THIT F ARTEAT T AL & |

W AwgA Fgw (IO MW)
3FTEET Hw w1 St W2 BRAr o wwar
|

st T wdE o IgE fer Ay
freag & st & | wfeq wwfars
#fgg a7, smafe gfes & o 39 &Y
¥t TZT ITARIT § HI g7 AaW@TF § |
# AT g, 39 i § afew awa
w&T g9 T A g8t 7 7 78
oY sFedT w30, fag@ wew ¥ weg
agt 3§ IFC &1 fo% & qF | gqaw
&Y 7Y, a5t grer &Y § Sqar 7 qvaw
F fawt 77 3§ & v Ia¥ WY 39 agfeug
grit | zafed & wwwar §, 3@ 6K
waww oW famr wmAm ) . aR
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39 3 #1 faawq wggq@ 7 € ¢ |
faedt MT gEIeEY & 19 F W AT
g 997 wa§Y 98 @R W
faomar & f5 &Y 98 Fww F
Jqv g &, TEI T w oy
AT TFEH F EA L IAH! 437 &
faa g g& gt faect § 1 Al
F1 AT Y T SUTET aRATE I5AT
qedt &, zafay 4w au faaea & &
UF SAqT THAT Mt faedr ¥ awad
qF JErs A wfed, arfw garTfed
F1 gfagr g1 wd | W #g fRE
FTCT §9 Tt & o e feelt & gt
TF & FAqT L qATE AT AR
FAT I T 9T T & O CFEE A1
AT AT H 43 FATH AT SATAT AW
Tt &Y st =t fame ganfe e
% AT & qTY AT g6 FANF 7T
faesft & Wruter 1€ ST AGAT & A
a1 faarg W, gy & FE qEITC
@t 27 g g, f9a® ag a1 &% |
gafar aw frEAzw @ 5 WS 9a
ST ¥ AT AIT &AM & |

UF A A9 # e v & feaqoe
F ax # I A”ar § |
FTHFA AV §T 39 A gL a9 § WIg
TgHT &, Afra fra & F gy o fRdr
g fedt q@@ ¥ ey W oW @
g ¥ owmw g W AT oA
frft a@ & w3 a1 &, sfes sgt a%
W FAE T qEIRY FToava §
IR T AT TAT F | I A
AT weE g & fesq § quw /&Y qar
FizEfMu av gaE ag g fF A &
FH UF FFOREHAS 8 AT 10 FATIAT FT
uar gar ey foad 1 o @
ferd 4 8), @fF 18 o w8 Foma =
AT IR AT § I3 qF | 9 AW@
%1 fusma sga & @t ¥ & gAY
¥ for 9 T FTH R TX F fAT Bl
FOEH g @ e 1 gw A ®
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ST AN ¥ F Ard ¥, wfEaT
T oy B avg F A ¥ B
TT H o9 AT T H UEAT 97 |
gafed w7 qy fad=a & % W93 o
St 37 938 ¥ FEREHT FT og § ey
gfaur & 37 |

I oot A g FAT Y B T w0
FIH SEA FATIT 48 AT § AT AT SEFT
TR O T 57 99 T g F7 a9g 8
TGT TFAE AT e | W F faaw
TH T & § for 3o avg & fa9 sgiax
At T ST I9FT AT @B A A
A =q 31 & I | Ffwe w4
ot 7 § fF aga oY w2 Tad dew FA
Efr s 2z e wAW W 2 A
I Fifqd wg & fF ag g owe ®
AT AIE FT % | g8 09 T8 8
& st oy 37 avg #7 ArgAr § e
a1 8 99Y JrHad) favresT [T FrEr
gE R, W WT U Iw g% F q=T
Y T AT @ A AW F 38 3gE
T WA § | THHT TF FTO7 T2 A1 ¢
f¥ fram o 33 wrfew @ 8 7 dfee-
FFAT T WY & WX I 47 79 =2 &
for @ a1 § fagy awi F aE
THATE ISTHT qgAT |

T o fafzom § g aga @
Frow &, AT FrAA &, foft a2,
qifed e Fove &, TeolITaafar e
2, a8t & fanfyal 1 us fas 7 13
FY TIE F FTHN THATE ISTAT 78T & |
T ATET & g TH T § FLEgT
g, wfeds £ 9 @d s §
gt R & fqC AR A FFAE FAT
&\ wry 7 &Y A g f fF fammeSt
feat Sze g € 1+ gae fafgomr &
AL F AR T TH TFR FT qO°G
fear v & 5 e FwrE o faeny
T BT W gTET ST a1 39 & faar
TR | TH Y8 #7 gaey grfaater
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FIAT, AT FAT HIT gL FIAAT a7
o ¥ fear oy g fF ooy 18 o
faemeft zw § | o & 9y
g3 fear s | RSt #1 oA ¥
FgT 9% AT o g3 &, a1fF ag a8
a9 @& f A1 TgET oA 1 AT ALY
& 1 wfew fe o 933 9=t g7 9
&; Fifw gaFT Freow 7 & fF S oy
& 7 cvew F ot A ¥ geE
qA EY Wg ST w1 ZT AT H AFy
&, 1 A3 gl IR 9 I ; Wi
I7F) Igi § I AT E )

&1 T AT A O gRATE,
& ux toa s &0 ¥ F7 797 ST
=fed arfsw ST KT I@T AT FI AL
F # fReT gH F1 FieaE T80 |
IETT 98 TFRT ARl g 1 5§ q9T ST
CHTHTH AT (9 § JaH1 59 QLA I
qT< &% agr1 faar s anfed, aifs 39
TIE & gL WX AT AT A1 AT §
g o o § agfema €T oS
E FHATN 0T EL AT LA AT
F TR WA E STH AW I H
T A A faq @ & agfawa &
FORMN | W gE aE F (A qq Ay
faeprfadt &1 s HewRMH H AT wF
ST | St B T 5 g g ard #71
gavg %< faut & i agt av ] a9
T I qO0T AL 24 92 aF 39 78 &
wfase fFe ag & qman 5 awar g’
T AT qF AT =S T T TATENE |
e fafgar & oA 9T AT €
weETd WY 39 T faw & wER @d
ATZA F AT ATH aF BT fmr A qr
qY g wHArrat qur faarfu
FT X AN F TGT HTETT ZT ATIAT |

AT T A ¥ ¥ o {Fwar s
gvar ¢ fa e @ favmmo s @
aag T @ aFar g AfwT w1 o
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ag g T fora aw ag cdew™ &41 41
Sw guy fafear # qfws & 39 50
farrd agy ¥, ¥fF g owa FAF
47T a7 A6 g framgT  wed
¥ ) oF g faadft @t Sehifaafar
T GfeeFis & § 1 gaw & a1 Fes
YT feafY 1w § § | OF g F ST
g P T § E 7T aw A
AT o 7% faerff que Al ¥ 9o
¥ 7T 39 T ¥ FAT QST &1 g
fararref Xo ATEA A R FA B | TG
9T AT IYT AN & fAg w5 g@A
Tt AE & o 9w wfeat A § &
7g FHITaT &7 g1 STraT & FRER swar Fy
TZq aFeNE 31T § | gafeg 3 Sk
¥ fr gl o oF qar fast a fan
SR, T ag et qeg geva T g a
39 GAT I CHTHH T HEHH {7 &
IGHT IH QL § 99 L qF T FL
fear s s A A XqF AR B
IR F § AT G AF |

WF wfgwfat & g8 9 T
wgga gs ar fF fomy faerdl agt
X TR § STk W 9 ¥ We
T WASAT AW §Er O | S
WE W AWEAr  dgdr g ar
frra & st fag S0 @ S@T §
o SaT #1 wrOH AN F fAC A8 g%
TEE &1 AU FI | TR G TE HT
T forst 5T o9 Gy & O F9 § 79
form awg 1 Wt § 5 qa1 g §
3qr 97 feam ST @t AT w1 FTER
agfaaa g STl | H g a3 T
farst o feam st &Y faamdt @
# T A Ot | s g § § A
AR AT % S IR 39 LU §
TRAAT FTOATH 1 I a19 AT
FodY | safaT § gg o7 fafree ary
FT A FEAOAT TEAT § AT H AT FE@AT

(Railways) No.2 Bill, 1465

g T ag 19 I %1 AR fauw =
&

9% Y & Y § F9 BEr A
af el A1 S T T T = fawmn
|TEAT § forad IR § IR FE@ 9gd
& mravas § | #9Y 34T 8, ga ¥ wenal
¥ o afen &9 g1 & ST A A
Jeq FHAT AT FAT 7 AT & Fwawy
q9g ¥ agT U SgT AT G AT g
X 989 T AT g | AT L &
afar = § = SRy Qv WO gAwT
aag | ATH & | gafag 3 wrdar
%favmm%?rsﬁquwm?#qﬁ
ATaAFaTr § |

Y oY [T wuel A g §
T FI1E LT HAT & A IT qAT IS
Ta FH A el F TR B STF T
F o A g, SE-3tw @ =«
AT & WX FHEFT AT 7 g
f¥ ag o9 aqwaa g Sl & | Fufay
T Ay fraEw g e o w8 e S
FAT g1 AT IEHT SET & ML FodT §
agt & & 3w #< faar s =nfeyr ar
fT SaaT & &= § qar SrF FAT
arfed foed TRy T ag R ag @
qUd 7 g G_TFT 7 g1 | gafag A7q
Az g fege @ =1 o o s
fear smar ’iﬂfga' | (Time bellrings)
T§ AR AW AT 0T U &1 T
2. zafeT & ot ox ) ewr F@IE |

3 p.M.

Suri D. L. SEN GUPTA (West Ben-
gal): Mr, Vice-Chairman, Sir, our friend,
Shri Bhupesh Gupta, was trying to elicit
from the Ministry the cost of the new
railway station at Durgapur to cater to
the passengers in connection with the last
Congress Session. I can help him as
well as the Minister concerned by supply-
ing the figures. I have got them with
me., This information was supplied in
answer to Question No. 40 answered on
12-2-1965. The cost of the new station
was Rs. 4,60,000 and the number of
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passengers who travelled from Ist of
January to 14th of January, in the course
of fourteen days, was 14,637. For the
convenience of 14,637 passengers Rs.
4,60,000 were spent. I do not grudge it;
I know the Congress organisation runs
our Government and for the purpose
of their conference it is not a very big
amount. I only like to remind and warn
this Government that the Congress can
exist, the Congress can continue®in office
provided the people are contented.

SHri AKBAR ALI KHAN: No two opi-
nions.

Surr D. L. SEN GUPTA: 1 am glad to
hear that there is no difference of opinion.
So it will be my duty also to impress
upon the Minister concerned to look to
the convenience of the public. That is
how they can best serve the interests of
Congress. In this connection let me
refer to this.

Last year the Government of West
Bengal requested the Centre to undertake
a survey for a circular railway in Calcutta
by spending Rs. 3.5 lakhs only. They
have spent Rs. 4,60,000 for their Congress
Session, and they cannot spend Rs. 3,50,000
for the purpose of this investigation. This
circular railway is not a cry of today.
It was appreciated as an urgent neces-
sity as early as in 1914, Then the Ter-
minal Facility Committee, in the year
1947, recommended a circular railway
for Calcutta. Then again the S. N. Roy
Committee, in 1953, recommendad a cir-
cular railway for Calcutta, Then again,
Sir, the Sarangapani Committee, in 1956,
recommended a circular railway for Cal-
cutta. But what have you done? You
have done nothing.

Sur1 P. K. KUMARAN (Andhra Pra-
desh): They have forgotten all the com-
mittees.

Sar1 D. L. SEN GUPTA: You have
done nothing, I repeat. Calcutta’s pro-
blems are the creations of the partition
of India, the fruits of which you are en-
joying today. The population of Calcutta
has doubled. Calcutta has now an extra
burden of 35 lakhs population, and more
than ten lakhs of population come to the
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city of Calcutta every day from suburbs.
No arrangement; nothing of the sort. I
cannot impress this point more than what
my State Government has done. Shri
P. C. Sen, Chief Minister, and the Finance
and Transport Minister Shri Saila Kumar
Mukherjee, of West Bengal, had a de-
tailed talk with the Railway Minister,
Mr. S. K. Patil, and a hope was raised
in the mind of every citizen in Calcutta
and its suburbs, be he a Bengali, be he a
Marwari, Madrasi or Bihari or one from
UP. Calcutta is no more the city of
Bengal. Calcutta has assumed unusual
importance. It feeds the national eco-
nomy. Without Calcutta port industry
and the economy of India cannot survive.

4368

But the position is this. You are
neglecting Calcutta and by so neglecting
you are causing dissatisfaction among the
people and you are creating thereby pro-
China communists and then you are
chasing the pro-Chinese communists.
Why? What for do they become pro-
Chinese communists? It is all because
of their dissatisfaction with the Gov-
ernment which is not satisfying the
demands of the people. And by chas-
ing them every day you are adding to
the momentum. The question is that
you will have to tackle the problem from
a national point of view. Don’t tackle
it from your political point of view.
You can only control the pro-Chinese
communists if you look at the problem
from a human point of view, if you take
the wind out of their sail. Don't add
wind to their sail, which you are doing
every day. As a matter of fact I shall
only expect from this Government today
what is just and fair, not do anything
for any particular region to the exclu-
sion of other reigonal interests.

I now come to the question of a
second bridge over the river Ganges, fot
the passengers to go to Howrah station.
That is also a long felt need. But you
have done nothing. It was my request
so long; you can’t do that. Now there
are five important trains, the Toofan
Express, the Vestibuled trains, the Delhi-
Kalka Mail, the Delhi Express and the
Janata Eypress, and these five important
trains start from Howrah station. You
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drag the fifty lakhs of residents f Cal-
cutta and its suburbs to come to Howrah
station. Why? What for? 1. it an im-
perative necessity that they must go to
Howrah station? Can't you start some
trains from Sealdah proper? 1 can tell
you, Sir: it will not affect the time; it
will not affect the convenience of the
people going to Calcutta from Delhi—you
take it from me. Now for all the trains
passing by the Chord linc the route 1s
the same up to Bally and the trains going
to Sealdah have only to take a turn at
Bally. For the trains ,roceeding to
Howrah station, there arc only two sta-
tions in between Bally and Howrah.
After Bally one station iy Belur, then
comes Liluah and then comes the termi-
nal Howrah. and the trains do not stop
either at Belur or at Liluah. And for
the trains taking a turn at Bally, there
are only two stations after Bally before
reaching Sealdah-Dakshineswar and then
Dum Dum. As you do not stop the
trains proceedings to Howrah either at
Belur or at Liluah, you do not stop
these trains also either at Dakshineswar
or at Dum Dum. Go straight to Seal-
dah. By doing that you do veoman ser-
vice to the people. By that vou do not
have to compel the people, as is the case
at present, to go to Howrah, get down at
Howrah station, then wait for the taxis
and then having got them get held up
in the traffic jam on Howrah bridge and
thus spend another two or three hours
before reaching home. Just conceive the
condition of a man who has travelled for
thirty-six hours in the Janata Express or
in any Delhi Express and then got
stranded for two or three hours at How-
rah station and then from Howrah sta-
tion on his way back home. Now will
he have any affectionate words so far as
this Government is concerned. So I want
a little imagination from this Govern-
ment.

Then coming to the question of the
amenities for the travelling public Mr.
Murahari has certainly sard what T had
to say and I shall not repeat it. There
is no sense in this IIl Class, then 1I
Class, and then I Class and then Air-
conditioned Class. What for? If you
want to earn revenue, do it; have it from
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the Air-conditioned Class. Why so many
other classes? If you want the bigher
classes, you may increase their farse four
times the existing fares and bring them
to the level of the plane fares, for the
rich men to travel by. But for the third
class passengers, especially for the long-
distance third class travellers, give them
a little more comfort and l:t them also
feel that they are citizens of one free
count‘ry’ and they are all on an equal
level. When we raise this point we are
told that the Railways are run as a
commercial proposition. So you do not
look to the comfort of the pcople as the
first condition. You do not look to the
people’s interests as the first condition but
run the Railways from the commercial
point of view. If that is the stand you
take. then how do you justify spending
Rs. 460,000 on a flag station for four-
teen days? That cannet  be justified.
My whole argument before the House
and before the Railway Minister will be
that you should have an integrated policy.
Do not consider the Railway Budget or
the Railway income as an jsolated income.
The Railways may not earn, but your
industries and commercial undertaking
will earn for you. If you make the Rail-
ways more and more cempact and inte-
grated, then though you may not earn
more from fares and freights, you ad-
vance the cause of the country’s indus-
trial economy. If you look at the matter
from that integrated point of view, then
on so many occasions you will find that
what we ask for is just and proper.

Next, T come to the einployees’ diffi-
culties. So far as the difficulties of the
employees are concerned, vou proceed
on irrational premises. 1 know of a
particular place in Bombay where for a
lesser population the place has been
declared a class I city and citv allowance
has heen given. But so far as Kanchra-
para is concerned, the people there do
not get it. The other day for Neogpur we
had a lot agitation here and we tabled
a Calling Attention Motion, but that was
rejected. But Ichapore where the popu-
lation is even less, you huve declared &
class T city being contiguous to Calcatta
and you have given it city allowance.
But all the municipalities from Calcutta
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to Kanchrapara are contiguous and inter-
connected and why is it that Kanchara-
para you will not consider for the pur-
pose of city allowance? 1 cannot under-
stand this. This has been the practice
elsewhere.

Coming to the question of the smull
and narrow gauge railways I can tzil you
here and now that when Shri Jagjivan
Ram was Railway Minister he converted
the Bihar-Bhaktiarpur narrow-gauge rail-
way line into broad gauge. That was
being run by the district board and it was
at that time a losing concern, but now

it is an earning concerna. I do not
-grudge it. I also learn, and I am very
glad about it, that Dr. Ram Subhag

Singh, in his own constiluency, is trying
‘to convert the Arrah-Sasaram Light Rail-
way into broad gauge. T am glad about
it and I congratulate him oa it. But all
I want to say is that the Railway Minis-
ter or the State Ministers should not be
looking only to the interests of their own
constituencies. Let them stretch their ima-
gination a little more to other light rail-
ways also. There is for instance the line
from Howrah to Amta, the one from
Howrah to Seakhala, and then from Shaha-
dara to Saharanpur, and from Fatwa to
Islampur. They are all light railways and
they come under the same group of Mar-
‘tin Burns Limited, You may consider that
these lines are rotten and Sir Biren
Mukherjee should not be paid heavy com-
pensation. If you think so, don’t give it.
Don’t nationalise them, but you start your
‘broad gauge lines so that the people may
get comfort. I would invite © the “on.
Railway Minister and the Minister of State
to see for themselves with their own eyes
the pitiable condition of the passengers
travelling in this light railways. tXr a
stretch of some 30 miles they get into
packed compartments and they movzs on
like, what shall I say, like bullock-carts.
And it takes for a distance of some 20 or
30 miles not less than 5 hours. We cannct
call them railways and in the national in-
terests they should be removed and they
should be replaced by broad gauge lines.
‘So far as the Purulia-Kotshila line is con-
cerned T am glad investigation is comple-
ted. That has been a very old and long-
standing demand. Although economically
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the district of Purulia may be considered
backward, the people there consider them-
selves as part of India and as such they
have got the right to develop themselves
and for this development, this Furulia-
Kotshila line should be there. I am, there-
fore, glad that the investigations are com-
pected. May be something has yet to be
done, but I hope a favourable decision
will be taken soon.

4372

So far as railway catering is concern-
ed, T find that the charges are very high
on the Railways. I had to pay 75 paise
for vegetable soup on the Kalka Mail
whereas for 25 paise I get it here in Par-
liament House. I had to pay 75 paise
in the dining car. Why is that? Can it
be justified?

Now I come to another point. In bet-
ween Shyamnagar and Qankinara there is
an industrial area known as Jagatdal. The
people call it by the name of Jagatdal.
We have submitted a series of memo-
randa requesting a flag station there. [
had occasion to meet important persons
of the Railway in Calcutta also in
order to have this flag station at
Jagatdal. Mr. Vice-Chairman, if you
have been to Calcutta, you would have
known that Jagatdal is a compact and im-
portant jute industries belt. For the small
distance of about one mile between Bar-
rackpore and Palta there is one station, but
between Shyamnagar and Kankinara which
is more than 4 miles, there is no station and
so I appeal that the demand for a station
at Jagatdal should be favourably consi-
dered and the grievances of the people
there should be removed.

You have increased the fares dor passen-
gers. What for has this been done? Have
the Railways been running as a deficit con-
cern? No, they have been making profits
and huge profits also. Still you have in-
creased the fares. Why is that? Do you
consider that there is no limit to your fare
increase? Will you stop it only when the
passengers revolt and take a decision to
travel without tickets? Do you invite the
passengers to take to Satyagraha against
fare increase? Why have you done it?
This is not the way to deal with the people.
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Fifs agd @ g Tar § fr awi
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®I4ET I3T TF |
Shri M. MISRA (Orissa): Mr. Vice-
‘Chairman, in supporting the Railway Ap-
propriation Bill, T would like to express at
‘the outsets my senseof appreciation of the
Railway Minister’s efforts to bring about a
significant improvement in the Railway
system. The Railways have played a great
tole, a significant role in the country’s
economic progress. The Railways, which
constitute the greatest nationalised indus-
try in this country are the keynote of the
country’s progress in view of the growth
in population and the planned development
of industrial progress. While appreciating
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the progress the Railways have made

during these years taking the country as a
whole, I would be failing in my duty if I
did not make some observations »o far as

Railway construction in Orissa is con-
ctrned.
The construction programme that is

taking place in Orissa is very negligible. I
am told that had Madras not been on the
southern side of Orissa we would not have
got this railway line which connects How-
rah with Madras in the coastal district of
Orissa. This line was constructed in the
pre-independence days. After seventeen
years of independence no progress has beea
made either on this line nor has any new
line been constructed in Orissa except the
Sambalpur-Titilagarh line which is mainly
meant for the export of iron ore to the
Vishakhapatnam port. Except this line, no
new line has been constructed in Orissa all
these years. After independence the prin-
cely States were merged with the regular
Orissa State and morethan 75 per cent of
tht people inhabiting those undeveloped
areas are Adivasis. In those areas also no
improvement has been made so far as the
Railways are concerned. Those areas.
mostly in the northern part of Orissa, have
large mineral potentialities.  Therc are
iron and various other mineral ores which
are to be exploited and it is only through
the help of railways that they can be ex-
ploited to full advantage and construction
of railway lines in those areas is very
necessary. Now, we all know that the
Paradip port is going to be completed soon.
But from this Paradip port there is no
link with  the hinterland. There are the
Daitary mines; then there ig Nayagaih.
All these have to be connected with the
Paradip port so that these ores could be
moved quickly to the Pradip port for ex-
port, So a project should be undertaken
immediately to connect the entire area with
railway lines.

Coming to the district of Mayurbhtanj, T
would like to say a few words about the
Mayurbhanj Light Railway: This Light
Railway was constructed some fifty years
ago by the then Maharajah of Mayurbhan;.
The Maharajah at that time constructed
this railway line only to facilitate the ex-
ports of timbers and other things to out-
side areas. Since then no improvement
has been made on this line which has been
neglected all along. This line originates
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at Rupsa station of the South Eastern Ruail-
way and runs up to Bongriposi. Since then
Ro improvement has been in this line.
Even at Rupsa which is a junction station
there is no watering arrangement.

[Tue DePUry CHAIRMAN in the Chair]

The train runs overcrowded and there is
not even any checking of the ticketless
travellers. The South Eastern Railway
authoritics have always been taking an in-
different attitude towards this line. When-
ever any representation is made to them
they simply say that this line is always un-
semunerative But it is due to thelr negli-
gence that this line has become unremune-
rative. If anybody goes from Howrah to
Baripada he has to detrain at Rupsa but at
Rupsa except passenger trains no mail or
express train stops but they stop at Bala-
sore. So anybody coming from Howrah has
to go up to Balasore and detrain there as
there is no stoppage at Rupsa. Anybody
wishing to go to Baripada via Rupsa can-
pot do so unless he goes to Balasore. So 1
suggest that there should be stoppages for
all mail and express trains at Rupsa. T
would also suggest that this Light Railway
should be replaced by a broad gauge line.
There at Baripada it is a long felt need and
the people of that area have made repeated
representations. When our present Prime
Minister, Mr. Lal Bahadur Shastri, had
been to Baripada some time back when
he was the Railway Minister, the people
represented about this to him and at that
time he assured them that he will look
into the matter but though so many years
have passed nothing has been done. 1
would therefore request to the Railway
Minister to see that the conversion of this
line into broad gauge is immediately taken
wp. In this connection I would like 1o
suggest one thing. Now the doubling of
the main line is taking place and those
rails that are being replaced, those rails of
lesser weight can be used here on the
Rupsa-Baripada section. Those abandoned
rails can be used for this section.

I also want to say something about the
train running between Bongriposi and
Baripada. The timing of the train is so
fixed that it is always to the disadvantage
of the people. Baripada being the Dis-
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trict Headquarters and when people from
Bongriposi have to come to Baripada they
prefer to travel by the bus instead of the
train because when they want to come to
Bariada there is no train, the train reaches
at that time Bongriposi and when they
want to come to Bongriposi the train
at that time reaches Baripada. The tim-
ing is so inconvenient that the people prefer
to travel by the bus. I would therefore
request the Railway Minister to look into
all these difficulties.

4380

Tue DEPUTY CHAIRMAN: Mr
Kapoor, you will have to be brief.
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§ favg o F7 Tl F9REs A
F NG QAT A &2 &% 1 ar A
ag At & & o ¥t & faq @
FLIAT 10 TH(T Y 787 07 ITATH,
a7 afyew ¥ ¥ § 37 fog FdwEe
FTg Fr qAATE HL ) Z7 T JQA X
fad 7 o ¥ & gdAT &, OF @
FA FY FATH THT FL A FAAA TATH
&1 fear Imar & 7g Fa1 & foe, R
7R HTT AT & AT FH & Y
fRaaT & 98 5 T F )

3 ad A ¥ | ot % fow go
¥ ogat ¥ FraisT T I& AT W@
a1, ®E2 FATY § @9TT 4T, IIN &7
fe sofees v 7l 4 1§ m
qTEeT ¥ qar f& w4\ ATge, fEw
7T FET T, IRFIA F2T 5 B FATH
¥ g7 A1ZA 9T qgq 9 AN A9qQ &
zafo a8t & S araw g 0 1 &Y
F1 fF 371 qvgw, 98 F@09 § AR
g AR e Ferg # Agf aY 3w
fF w2 719 W ST & o3Afag
T fadTer & AT aga "@Ew atd
g | #09 §9 g7 ¥, domg AT &,
TFTIE A, gg EAi § dq qamr & fw
g gefegs fefer aga 4 et
03 ;A AT § gEEy weRy
FTFAAL FAT AMGY 1 AT Agq
AFTA T § TfaE fefom & 0
M F 1 & efgAe 2o § T fase
¥ ag 77 @A Anfa fr 9w gafas
foferw 1w g & § a1 ad A oy
ar$ § wifsdt &7 Fwwe #0 F fag
foeiere § 3T 39 sofazs fefow
TIE # A it it § gaF o
ferre sgar aifay

79 Tt F o7 o1 w ¥ ) frgrara
9gT ™ A & AT g FC F g
g3w &, fow far & & wman § agi At
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aga it mEft gV 117w 11s fealt
AFLT Ty & 1 &1 F ey qrdAr
&1 f g7 nF w299 97 33 T &7
asETT FT | A FA9 AR F
§ a7 oy 2fge, w30 F FA9 FIW 7
7 & aury fang o3 & mag & w18
59T 10 FAG F9¢ g1 9g  AIAT
F fau & a1 v gfem fw o6t &
et & qgY 7 FAG gEEA g1 qF WY
wgt FEd Ad ¥ ARt AEdk @ AW
AT B 9T AT, AF  GTAT AT qEAT A
T v &7 sy arfw afwgi #
fodt ® IFATE T F1 FAH AqTIRT
wifgat ¥ gaeT Wiy s g i afwai
& fadt ¥ oY F7 aga IEvg TEAl
31 T 3T AT A wTT g€
48498 ®19 2 a3 a1 {&v g 399
foT Fa7 F7 g3 & 9 WFH G AT R0 |
FTAFT  FAT AT ATZAT FAT FHT
A 7 FHT A AT AT FT AT, TARL
&t sma Aifan wEifE adt & e
¥ ST aAFATE FTH ATEHT FY 19T §
IAFT KA ZW ARl A5 g AGN FW
| 3R AU gerEng ST AT
a® zew far

Sgri T. V. ANANDAN (Madras):
Madam Deputy Chairman, with the follow-
ing observations I do support the Appro-
priation Bill. I have high confidence in
the Railway Minister because he hails
from the western part of India which has
given the Father of the Nation for the
emancipation of this country. Not only
that, even the Dwarkavasi was also there
to give us the Bhagavad Gita for the uni-
verse. So, when Mr. Patil is coming
from that part of the country, I do have
high hopes on him that he would not refuse
to constitute a Wage Board, although it is
not in his power alone, and it is a Cabinet
decision and the Finance Ministry and
other Ministries have to agree to the
constituting of a Wage Board for the
railwaymen. I know that when he rejected
it, it was not in his power, and, therefore,
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he rejected it with the hope that other

Ministries would come to his rescue for
constituting a Wage Board.

I may also mention here at the same
time about the hours of work laid down
under the Rajadhyaksha Award. 1 requesf
him that specially paragraphs 217 and 232
should be gone into in detail, because this
award was an award during pre-indepen-
dence India where the intensity of traffic
was so low when compared to the present
day. Therefore, I would like the hon.
Minister to constitute a committee with a
high ranking officer of the Railway Board
and with one or two non-officials to go
into those paragraphs 217 and 232 and see
whether they are implemented in spirit by
the Railways, to avoid accidents and other
difficulties on the Railways,

The next question is about the casual
labour regarding which the Railway Board
towards the end of last year have passed
their latest orders. But one thing is about
the rate of pay fixed for them. There is
no uniformity amongst the Railways in
fixing the rate of pay because it varies
from district to district and from zone to
zone. Therefore, I suggest that the mini-
mum pay of Rs. 98, that is Rs. 70 plus
Rs. 28 dearness allowance, divided by 30
or 26 as the case may be, shall be the rate
of pay of a casual labourer. That should
be done in order to avoid frequent agita-
tions on behalf of the casual labour by alk
recognised organisations.

There is one vital point I would like to
point out, and that is about the rent-free
quarters enjoyed by the station masters
and assistant station masters and by the
Class TV staff in the pre-independence
period. The railway system is such that
out of 6800 stations about 5000 stations
are in remote villages and in forests.
Therefore, the Britishers thought that no
one would be coming forward to occupy
the post of station master or assistant
station master in a remote area unless he
was permitted to enjoy the concession of
a rent-free quarter. That had been with-
drawn in 1952 and with retrospective effect
too stating that such of those railwaymen
who were enjoying the privilege on 15th
December 1945 in a substantive post are
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alone allowed to continue to emjoy it.
That order was issued in  1952.
Therefore, so many Class IV staff do
suffer today in this country, and there is a
great  discontent amongst the station
masters and others. I request the hon.
‘Minister to please go into this question.
The word “confirmation” was erroneously
-omitted by the clerical staff. Is it the fault
of the station masters, assistant station
masters and Class IV staff who have been
‘working in that post for years together from
1945 to 1952? If a man was still officiat-
ing, it is the fault of the clerical staff and
not the fault of the station master. I,
therefore, request the hon. Minister who
hails from the western part of India to
take note of this.

Next, I come to the Class IV Employees
Committee recommendations. All recom-
mendations were unanimous and have
been accepted by the Railway Board, except
one which is that those Class IV staff who
have put in more than 12 years’ service
should be promoted to the next grade.
That is the recommendation which has
not been accepted by the Railway Ministry.
T request that the Class IV staft who con-
atitute 7% lakhs of railwaymen in this
country should be encouraged by the hon.
Minister by accepting that recommendation.

The next point is about simplification.
The elaborate working of the railway
system is the cause of certain grievances
amongst the railwaymen. There is a
Committee appointed by the Railway
Board to go into the question of simplifica-
tion of rules, granting of passes, granting
of leave, night duty allowances and so
many other things. All these things should
be simplified, and if simplification takes
place, there may not be grievances for the
railwaymen.

1 come next to one more point. The
Railway Minister praised very much the
sportsmen of the Railways. I  would
request him to consider their case favour-
ably. There are sportsmen with interna-
tional fame and national fame who are but
Class IV employees in the Railways. Why
not they be given preferential treatment
by way of an ad hoc promotion or some
such thing? There may be complaint from
the other staff, and therefore I suggest that
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they may be given an award. For inter-
nationally famous sportsmen, why don't
you give them Rs. 1000 or Rs. 2000 as an
award every year? For national sports-
men, you can give them Rs. 1000 or
Rs. 500. I know that a great international
hockey player is secking a job in the Ser-
vices. I think I read it in the papers.
Therefore, I would like the hon. Minister
to go into these things.

‘“Tue DEPUTY CHAIRMAN: That will
do.

Suri T. V. ANANDAN: [ think so
many references were made by the hon.
Members, like want of two-tier sleeping
accommodation, overcrowding, etc., all
these will be washed away and melted
away if the railwaymen are kept contented,
and that must be done during the period
when Shri S. K. Patil is the Railway
Minister. .

4 p.M.

THe MINISTER or RAILWAYS (Sari
S. K. PatL): Madam, the House has
taken advantage of the Appropriation Bills
for a full-dress debate once again on the
Railway Budget. I am glad that we had
this opportunity. It has almost become
customary because we do not discuss the
grants in this House; this House devotes
time to the Appropriation Bill and it gives
the undoubted benefit to the Railway
Minister and the Railway Administration
of knowing as to what they feel about the
various branches of the Administration and
particularly as to what they want in the
field of amenities, etc. There are certain
things which many Members have referred
to, like the speed of the railway trains.
Then comes punctuality which, in many
cases, is not up to the mark. And then
comes the increase of the amenities towards
clean and healthy travel. I am talking of
all these problems in a general way; I have
lumped them together because there are
no two opinions on the subject; I am one
with the Members. These are the problems
that must occupy the mind of every Rail-
way Minister. I could tell you why. I
could put myself in their position because
I have been Railway Minister only
a few months back. Surely, I was in the
opposite camp in the sense that T was a
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user of the railways for a number of years
of my lifetime and therefore I could quite
understand as to how sometimes the people
suffer because the speed is less ‘or because
the punctuality is not there or the ameni-
ties are not there. I shall refer as to what
I am doing, and I can tell you that there
is no magic by which these things could be
achieved.

The Railways are a vast organisation. It
is an elephant that takes a long time to
start but once it has started, it moves on
and it takes time to stop it. It is a good
thing, although it may take some time; it
will ultimately gain speed. Therefore,
these are the matters on which the Railway
Administration is today concentrating its
attention, and I shall not be satisfied unless
T show results in all these matters because
‘the test of the pudding is more in its eating,
not so much in the discussion.

Since I am replying to the debates in
4this House a second time, I shall avoid
those questions to which I have replied in
the first debate and concentrate my atten-
tion on those subjects that have been
brought anew. While doing so I may refer
to the points of certain Members but that
does not mean that I have ignored the com-
‘ments that have been made by the other
Members. Very elaborate notes are being
taken of everybody's comments, of what-
ever points that have been raised, and indi-
vidually they would be written to, and we
shall write to them as to what we propose
to do about those particular points. There-
fore any omission in this debate on my part
to refer to those points does not mean any
intentional disregard but it is because with
the time at my disposal I must answer the
questions that, according to me, seem more
important.

So far as the amenities are concerned,
concern was shown by some hon. Members
that there is a shortfall in the expenditure
on amenities to passengers in the three
Five Year Plans. We had earmarked dur-
ing all these years from the First Plan,
Rs. 3 crores every year, Of course, the
Railways are very huge, and Rs. 3 crores
is not a big amount. But even then it is
a substantial amount because before that
only a few lakhs of rupees used to be
spent. Sometimes a little less is spent, and
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there might be perhaps the idea in the hon.
Members’ minds that these grants lapse.
There is no lapse in them. The shortfall in
expenditure in the Second Five Year Plan
was somewhere about 2} per cent. only.
But we will spend more in the Third Five
Year Plan; now there i3 one year more.
My hon. colleague when he was replying
to the debate in the other House has stated
that instead of Rs. 3 crores, we shall be
spending Rs. 4 crores from next year, and
we shall see to it that this money is spent,
and I will see to it that it is not spent use-
lessly, but it is spent profitably in increas-
ing the amenities to the travellers because
I can quite understand that we have no
justification whatsoever in raising the
freight or the charges of the passengers
unless we give them amenities, vnless the
speed is increased, unless the punctuality
1s carried out and many of the things to
which hon. Members have drawn my
attention are done.

There is a small question which some
hon. Member has referred to. He has sug-
gested that the dining car bearers should be
made regular Railway servants. Apparent-
ly, the reference is to such of the bearers
as are employed on a commission basis for
service to the passengers in their compart-
ments, This scheme has been specially
introduced so that the bearers will pay effi-
cient and prompt attention to the require-
ments of the passengers. Emphasis has
been placed on the payment of adequate
rates of commission to these persons so
that they get a fair amount of remunera-
tion for the work done. In fact, the more
energetic and efficient bearers have been
found to earn as much as Rs. 150 per
month on an average. In view of the repre-
sentations received in this connection, it is
proposed to revise the system so as to en-
sure a minimum commission of Rs. 70 to
each bearer. This is the minimum, it does
not mean that they cannot earn Rs. 150 or
even more.

One hon. Member referred to . . .
(Interruptions.) In the end, because my
chain of thought gets a little broken, I want
a whole chain,

Another Member referred to catering and
vending contractors at certain stations and
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stated that there are large holdings, which
have resulted in sub-letting of contracts.
I have been hearing quite a lot about these
things. These are some of the things
which I have noted; it is not that I have
created them but these have already exist-
ed, I have got to go through them and
find out what best methods could be intro-
duced. I am told that with a view to en-
abling, holding of catering and vending
coatract with personal supervision of the
contractors, the holdings of the larger con-
tractors have so reduced on all the railways
that no individual contractor has more than
four units in all. Also to prevent holdings
from enlarging themselves, instructions
exist with the railways that the number of
holdings of sub-contractors having two units
or more should not be further enlarged.
The tendency is to make them less and
less so that a larger number of people
could be benefited and not a few having
five or six or seven or eight contracts, like
that. Contracts for refreshment rooms,
stalls, etc. are to be awarded to local per-
sons so that they could exercise personal
supervision instead of the outsiders coming
in and doing that. Sub-letting of contracts
is strictly prohibited. Specific complaints
in this regard are investigated and in proved
cases, contracts are terminated.
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Sometimes it does happen that the cou-
tract is given but there are a hundred ways
on subterfuges whereby these things can be
defeated, because there is the law and we
are not immune from it. But many people
take advantage of certain things. Tt takes
a long time because there are some bena-
mis and others by whom the licences are
held but this is a matter that is engaging
my attention. I do not want corruption to
come in the Railways in any form or things,
because this type of thing becomes very
difficult, because it is on such a large scale
throughout the length and breadth of India.
But surely, it has not escaped my attention.
We are very carefully watching as to what
system could be devised by which, if it is
not eliminated, we can surely minimise cor-
ruption or the bad influences that it creates.

A Member referred to the provision of
sleeper coaches on mail and express trains
on the broad gauge. The policy is to pro-
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vide one 3-tier sleeper coach and one 2-
tier sleeper coach on all mail and express.
trains running for 800 kilometres and over.
Mail and express trains running for dis-
tances of less than 800 kilometres are (o
be provided with one or two 2-tier and
one partial 3-tier sleeper coaches. As
more sleeper coaches become available,
this will be extended. It is anticipated that
all mail and express trains involving night
journeys will be covered by 1966, because
this has proved to be very useful, and there-
fore we are extending it and we are having
more and more of it.

I made a statement—in which of the
Houses T made it, T forget—that so far as
the ladies are concerned, some separate
bay by which they could also be protected:
could be arranged and they could have
privacy. Where that could be done, that
also has been done.

Shri Kumaran had referred to the need
for a direct train between Hyderabad and
Delhi and if this is not feasible, at least for
a through air-conditioned coach with air-
conditionined first class and third class ac-
commodation to be provided. Not only
has Shri Kumaran suggested it—he has re-
peated it once or twice—but many other
Members also have done it, and I could
quite see the genuine necessity for such a
thing, and something has got to be done.
Therefore, I am examining this question as
to what could be done. Of course, there
are people who have said “Why have air-
conditioning at all?” But that is not the
general opinion, T presume, and especiolly
many Members of this House and the other
House have been telling me that they should
also get that air-condition facility, and T am
thinking in my own way that it is the best
thing; we want the people to travel in com-
fort so that they can have the best brains
that they can bring to bear upon the pro-
blems that come up before the Legislatures,
and T would be really a very bad Minister
if T do not provide that because T also
want to consider this question with a very
fresh mind. T think air-conditioning does
conduce to the best brain.

(Interruptions.)
Sur1 BHUPESH GUPTA: There is
first-class air-conditioning very much in our
country.
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Sar1 S. K. PATIL: The suggestion
will be considered and whenever we get
more of these air-conditioned coaches, it
will be done, because there is the foreign
.exchange element also in it. It has to be
considered because we have taken air-con-
ditioning to the third class and we are hav-
ing more and more trains and surely, there
is no reason whatsoever why this facility
should not be extended to other lines and
-spheres.

Also an hon. Member, Mr. Kumaran,
said that cases under rule 148 are still pend-
ing and that arrangements should be made
to reinstate all those who were dismissed
uvnder this rule since 1950. Because we
‘have not done anything so far, one hon.
Member went to the extent of using the
'word “Besharm” and things of that type. )
leave it to the hon. Member how wuch it
‘fts in which his concept of the dignity of
'this House to use expressions of this type.
But surely I am not taken by that. I can
quite understand if there is a grievance,
the hon'ble Member loses his temper as
anybody has got the right to lose it except
the hon. Minister. Everybody else can. But
I could tell him if there was any law on
their side—the people who went to a court
.of law and to the Supreme Court and got
that rule 148 annulied surely I need not tell
them that there was a legal remedy—they
could have spared me from it. Surely they
know that there is nothing because we have
10 consult the Law Ministry as to what has
'to be done. You cannot give a blank term
without studying anything and everything.
1f you do it for 20, 30 or 40 years we shall
have all this raked up and once again prac-
tically the whole of the Railways will have
to be mortgaged if that kind of thing has
got to be done.

Therefore, there has to be some kind of
lagal limitation; otherwise our internal Fin-
ance will not pass it because it must be
done according to legal provision. There-
fore, we consulted the Law Ministry. Under
their advise it was kept as six years because
that is the limit under the law. Therefore,
it has been done. But if there were only

a few cases and we were assured
that these were the only cases, then
our  Railway Board will con-

sider them. We do not want to be bad.
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But the question is that this is a public
charge and surely I cannot remit it in any
manner I like. I am responsible to the
the public, to the 470 million people of this
country as to how the administration of the
Railways is carried on. Therefore, if legal-
ly it is not possible for me to do so, nothing
that is said in this House or in the other
House, would induce me to do so because
I simply cannot do so, and that is why the
Law Ministry has advised us that we can-
not go beyond six years. So that is the rea-
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son and not because we carry a very
naughty mind but about it and therefore
we have done this.

SHrRi AKBAR ALI KHAN: What

about shifting the Gandhi Hospital from
that place because the shunting ground is
very near? That was the suggestion of Mr.
Kumaran,

Suri S. K. PATIL: Many suggestions
are there. 1 am not taking up everything.
Yes, now I remember. If I mistake not he
had suggested, “Why not make use of that
hospital building for the Zonal office and
take the hospital somewhere else?” Now a
zonal office is not something that we can
create in any place. It has its own respon-
sibility. 1 can quite understand it. I have
taken note of it. It is a place which is not
a good place. But what use we can put
it to is a different story. It is not that be
cause the hospital is in a wrong place,
therefore the Zonal office should be brought
there. We have to see whether that place
is good for us. I am not talking from the
noise point of view but from the pomt of
view of facilities which the zonal office does
require. So that question would be very
seriously conesidered by us. The question
is so far as the location of the hospital is
concerned, can anything be done? What
an hon. Member or a Minister or anybody
would like is that there should not be deli-
veries precipitated or deaths precipitated by
noise that the railway makes. Madam, the
railway is a very peaceful organisation. We
want people to behave normally and not
precipitate deliveries. All these things are
outside the orbit of the Railways, and 1 am
quite sure we shall do everyvthing in our
power to see that these things do not hap-
pen and we behave as normally as every-
body else does vr we expect everybody else
to behave.
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Then. Madam, many other suggcstions
have been made about leave, etc. We shall
consider them. I am not taking them up
merely because it will take a long time.
But one thing that the hon. Members have
reiterated again and again is, “Why not have
a wage board?” It has almost become a
Mantra that the wage board is something
which is heavenly and it has got to be given.
I am not against it. This is not an impor-
tant creation one way or the other. But
there are difficulties.

What I am teiling you is—the House will
agree with me—the Wage Board is not an
end in itself. Tt is a means to an end be-
cause by establishing a wage board we pro-
tect the rights of our labourers, of our
workers, that their rights, not only their
rights but their conveniences, their leave,
everything that concerns them, will be pro-
tected. Where ihere is no provision what-
soever and the Government is not dcing
anything, then I can understand that a wage
board is mecessary. But on the Railways
we are proud about one thing that we do
the maximum things for our workers, and
that should be our continued policy. We
shall do more and more. Ultimately I want
1o show one day and create a pattern so
that you can sece what we have given and
what was possible under a wage board. And
this House will be convinced that wa do
much more than what the wage board would
do. Therefore, we have done many things—
these concessions. these schools and colle-
ges, these hospitals and everything and we
want. to do mor» and more of that type, all
these services—not merely the running of
the trains but things which really come as
a sort of social service to the people in
the Railways because they form a very con-
siderable part of our population. Ail that
added up, you will find that under no wage
board it has been made possible. There-
fore, you cannot have the best of both the
worlds that gives this, and gives on top of
it a wage board also so that the wage board
would sit upon whatever the conveniences
that we have given and say that this also
should be extended. So this is not the kind
of thing that we should ask for. The Fed-
erations are coming to see me and I would
point out to them that it is in their own
interest not to demand a wage board be-
cause a wage board is not something which
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automatically improves the conditions of
labour. As I said, it is a means to an end
and not an end in itself. Therefore, on
the balance if they find that what we are
doing is better, than surely the demand for
a wage board will not come.
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Shri Jagat Narain referred to the ques-
tion of post-retirement passe~ for class IV
staff and he suggested that they showd be
brought on par with other staff, class III,
etc. instead of being restricted to one pass
every five years. Now there is a difficulty
here which T had explained before.
I felt myself that it is a reason-
able demand. What should these poor
fellows do? But you must see the
other side of it. The hon. Member knows
that we have got lakhs and lakhs of 1etired
members of staff. When we issue a pass,
the problem wifl be of identification, who
uses it and how often, and then the ques-
tion of congestion because a pass when it
is issued will be used necessarily because
one has not to pay for it. If one has to
pav for it, the travel is restricted. All these
problems are great problems. We are con-
sidered it. So far as identification is con-
earned, something could be done by having
a passport sixe photo. But all other pro-
blems will have to be considered. We have
been considerinz them. Let me tell yow
the difficulty. We introduced it in some
section and we found that it led to a kind -
of corrupt practice which was so enormous
that we did not know whether this thing
should continue for ever. This is the rea-
son why it is not being done and not be-
cause the lowest type of workers shouwid go
without the relief to which they are entitl-
ed. We shall continuously examine this
point again and again.

The hon. Members, Shrimati Nandini
Satpathy and Shri Narayana Patra, wanted
the Paradip port to be linked with the iron
ore areas and Rourkela. 1 think the Fourth
Plan is not yet finalised in the sense as to
what is to be done. The highest priorty,
next to Defence we always give to it
wherever it has to be done. Surely this is a
request that will be borne in mind when
these things are considered.

Now, there is another matter to which
a reference was made by Mr. Pattabiraman.
He referred to the copy of a Southern Rail-
way Gazette of the 16th November 1964



4399 Appropriation

(Railways) Bill, 1965

which contains the orders issued by the
Railway Board for the progressive use of
Hindi on the Railways. Shri Pattabiraman
himself stated that some of the circulars
are as old as 1356. I do hope that hon.
Members will appreciate the circumstances
under which the various circulars had been
issued. I am merely saying this because
everybody knowe—] do not want to re-
peat—so far as I am personally concerned,
my views on language. But when some-
body gets a little worked up, then every-
thing appears in a different light. Then
things which were meaningless until yester-
day almost become absolutely meaningiul,
and everybody thinks that there was some
purpose in doing that,

Surr JOSEPH MATHEN: The dead-
line, according to that circular, is 1966, he
i8 pointing out,

Surr S. K. PATIL: This pointing out
is good so that my attention is drawn to
that. Honestly T can confess to the House
that I knew nothing about it because it was
done in an ordinary routine way and not
that I had given any special instructions

or any of my colleagues had given any ins--

tructions. This was a normal thing. The
Ministry of Railways is in constant touch
with the Home Ministry on the subject and
had been repeaiing the instructions issued
from that Ministry from time to time. So
far as these matters are concerned, we do
pot take the initiative. The initiative is
always left to the Home Ministry because
it is in overall charge of these matters.
But I can assure him of one thing, because
I have issued orders that if any such Instruc-
tions have to bte issued, I must have the
advantage of sesing them because knuwing
what it will lead to, I shall exercise my
discretion as to what is to be done
and what is not be done.

In regard to directly recruited Class I
officers being required to pass a Hindi test
equivalent to *the middle school standard
during their probationary period, Members
might be awaic that a rule has bsen in
existence for several decades, long before
even the constitution came into existence
and was in forc2 even in pre-independence
periods to the =ffect that all probationers of
Class I service should pass a language exa-
mination. Prior to 1946, this used to be a
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lower standard examination in Urdu. In
1946, it was decided that this examination
could be taken in Urdu or Hindi in Deva-
nagari script, ard in 1951 only it was stipu-
lated that this examination should be in
Hindi. Therzfore, all these 40 or 50 years,
the rule was there but there was no agita-
tion. Therefore nobody thought anything
about it and everybody really was imple-
menting it. Al of a sudden it has assumed
this proportion and I am quite sure that
when the general question will be decided
for everybody, the Railways will not be
lagging behind. Whatever will be the ulti-
mate decision on this of both the Houses of
Parliament and our leaders, that will apply
to the Railways and there should not be
any misunderstanding on this point that we
have done anyihing special. Therefore this
problem need not be taken really very seri-
ously.

4400

My friend, Mr. Dahyabhai Patel, refer-
red to step-motherly treatment of Western
Railway trains by the Northern Railway
authorities. Trere used to be in the good
old days a belief, when the Railways were
separate, that they might have been doing
it and I have myself seen this because
the aeroplanes have come just now but I
have been ftravelling all my lifetime.
Therefore twenty or thirty years before
aeroplanes came, most of the people’s
coming to Delhi was by Railways and
what he really explained was true and
to a large extent it might be true to-day
also, I do not deny but it is not because
of step-motherly treatment. 1 enquired
into it in order to say something to the
hon. Member. The Northern and Central
Rajlways are as much interested in run-
ning the Western Railway trains to time
on their sections as the Western Railway
itself, since a Western Railway train los-
ing time on the Central or Northern Rail-
way reflects on their own punctuality per-
formance. If a mail train comes to a
particular place in time—say Mathura—
thus the Western Railway has done their
job. If it is delayed on the other route,
it is not the Western Railway that will get
the bad mark but it is the Central and
the Northern Railways on  which
it is running. If therefore, the train was
running right time up to Mathura, the
Central and Northern Raijlways would
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normally be interested in running the
train on their sections also right time.
Operational  difficulties however, occur
occasionally to make this difficult or
impossible. An analysis of the running of
‘the trains during the menths of December,
1964, January and February, 1965 has
shown that the trains had lost time on
Mathura—Tughlakabad section, which is
under the Central Railway, for various
-operational factors including the time
taken for engineering works that are going
on there. The occasions on which the
train lost time on the Northern Railway
portion between Tughlakabad and New
Delhi were few. I am merely saying this
because there are some operational diffi-
culties and, therefore, this happens and
not because there is a step-motherly treat-
ment either by one Railway or the other.
I would like to assure the House that there
is no question of any step-motherly treat-
ment by the Northern Railway to Western
Railway trains. Detentions which occur
are immediately taken up and the staff
responsible dealt with if it is found that
detentions were avoidable. I can add one
thing on my own.
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Surt AKBAR ALI KHAN:
be improved.

That has to

SHRI S. K. PATIL: Yes, that has to be
improved because I was wondering and I
studied it also while I was in Japan as to
why Japanese Railways are really known
for their punctuality, known for their
punctuality to such an extent that even in
one case out of ten you will not find delay.
If they come early also, they stop for a
couple of minutes in order that they come
.in time. You can set your watch by the
Japanese Railways. One reason for it is
because there is no work now going on
on their Railways because whatever was
to be done, doubling and other things,
they have done them and because they
are more mature in this business than we
are, they have finished it. That is num-
ber one. Secondly, all that is required in
order to make the train faster they have
done already in the sense, the heavier
ballast, closer sleepers, etc. they have
done. It is not merely the traction that
has to be improved in order to speed up
the Railways. That has been done there.
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Therefore, now the human element is

the only clement that can really make the
delay and not the other elements that
exist here. Then they have devised a
method by which they give incentives to
the driver who has done the punctuality
performance and disincentive to those who
are guilty of unpunctuality. Therefore I
am also thinking of a time in the Indian
Railways, because you cannot daily go on
hearing a complaint of unpunctuality, a
time must come when some kind of norms
have got to be employed so that the
drivers who do work very carefully and
are most diligent are rewarded for that
and on the contrary are punished for not
doing that, but these difficulties must not
be there on the track, except where we
are repairing or doubling or conventing
from M.G. to B.G. Now we have
hundreds of such things going on all over
India. It will continue for some time
because we are anxious that this also
should happen and ultimately we should
have a standard gauge which is B. G. so
far as India is concerned and to which
reference had been made by many hon.
Members.

SHrRt AKBAR ALI KHAN: Before inde-
pendence this incentive was there.

SHrr S. K. PATIL: Now we shall have
it but after independence how many miles,
how many hundreds of miles the Railways
have increased and how much of this
from M. G. to B. G. and from N.G. to
B.G.? These things were not there on
such a vast scale as they are after we took
to planning during the last three Plan
periods.

Hon. Mr. Chordia said that the Rail-
ways had not run special trains on the
occasion of the All-India Jana Sangh Con-
ference at Vijayawada although such
arrangements were made for the Congress
Session at Durgapur in January 1965.
Many hon. Members have referred to this
question. I could tell them one thing.
Of course, politics does come in because
the Indian National Congress is a political
institution. The Communist Party, 1
hope, is a political institution and so also
the Jana Sangh is a political institution
but this has nothing to do so much with
the political institution because they can
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test it in the future and they will find that
‘wherever the Railways find that there is a
possibility of very large crowds, there the
Railways have got to make these arrange-
ments. What about Kumbh Mela? What
about many other pilgrimages which are
not political, which have nothing to do
with it? I think I am as much attached
to them as perhaps—I cannot say that my
hon. friend, Shri Bhupesh Gupta. would
be attached—my hon. friend, Shri Chordia,
and other people would be attached
because we believe in religion and there-
fore we do it not because it is for religion
or want of it but because the people have
to be taken note of, may be not only the
Hindus, there might be something for the
Muslims, something for other communi-
ties, We make arrangements on such a
big scale—the police arrangements and
other arrangements.

The Congress attracts, luckily, and I
am quite sure in the days to come even
the Communist Conferences, the Jana
‘Sangh Conferences will attract millions of
people. When they do that, you need not
say because the Minister happens to be
belonging not to their party and therefore
he would ignore these because he has got
to take note, because it is for the comfort
of the people, it is for the convenience of
the people. It is for the proper traffic
that it is done and not because it is Con-
gress. This is not the first time that a
special station has been made. This has
been made even before. I remember at
Yeast on dozen occasions before when
special flag stations had been created in
order to have the conveniences for the
people who come there. Sometimes less
people come, sometimes more people
come. I can assure my friend, Mr. Gupta,
that he should be charitable in these
matters because when he wants to com-
pete with the Congress and one day make
a Government, surely he must also expect
a large crowd for their Congress and if
they come, all these facilities will have to
be left open . . .

Surt BHUPESH GUPTA:
station was there.

Durgapur

Surr S. K. PATIL: What is happening
to the Congress will be happening to the
Communist . . .
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Surt ARJUN ARORA (Uttar Pradesh):
He has to wait for a very long time.

Suri S. K. PATIL: That I will leave
to you to decide between you two—not
you, Madam, but these hon. Members—
as to how long it will be. There is one
thing that my friend, Shri Gupta, asked
to which I would reply also because I am
on that subject, because Dr. B. C. Roy’s
name was associated with that flag station
that was created there. Now, it has been
the custom, in perhaps other bodies also
but it is with the Congress, as I know for
the last 40 or 50 years that I have been
associated with that organisation, that
when we have our camp, the Congress,
we name it after some big people—so and
so camp-—they also name it and some-
times we name the station also, knowing
fully well that that station is not going to
be a permanent station. Just as we named
the camp, Bidan Chandra Roy’s name
could have been given to the camp also
but this time they gave to the Railway.
They gave, the responsibility was not mine
but that of the Committee that looked
after. The Reception Committee, that is
the West Bengal Pradesh Congress Com-
mittee, gave that . . .

Suri BHUPESH GUPTA: They just
gave the name to the station without
reference to you?

Surr S. K. PATIL: Well, they suggest-
ed to us and we gave it. There is nothing
wrong. I would have given Bhupesh
Gupta's name for any station that he
wants, provided it is a temporary station
and it is a flag station because whatever
be the good or bad of it would not remain
for a long time.

SHrr BHUPESH GUPTA: Like Doctor
Roy's. It did not remain for the same
reason . . .

Surt S. K. PATIL: But I am teMing
something different, We had that station
and named it after Dr. Roy and then the
question arose, as my friend has said,
whether as a flag station it could be kept
for a long time or permanently because
it was named after Dr. Roy. Now,
whether the station should be left there or
not. I am prepared to consider with my
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hon. friend. It is within less than two
kilometres of the Durgapur railway station.
But Durgapur is now assuming propor-
tions of a gigantic industrial complex and
therefore, if that develops, if there is any
station, there is nothing wrong. But sure-
ly I would be the last man to
associate the name of Dr. Bidhan Chandra
Roy with a permanent flag station. I
would rather name the Bombay station.
or the Calcutta station after him—he was
so big. Therefore it is not really befitting
to his memory.

Surt BHUPESH GUPTA: But may 1
ask then why, suddenly, you gave this
name to the flag station even for a
change? ’

vone

SHri S. K. PATIL: T explained it, that
during the Session we give these names
knowing fully well that they are for a
short-lived affair., Even we name the
camp, and the camp is dismantled after
eight days, after four days; nothing remains
there. But if the station is going to be
there and it is necessary, and if hon.
friends from Bengal really feel that, a
flag station, in order to serve the needs of
this new industrial complex that has been
created there that within two kilometres

of the other station, another station is
necessary, I think . . .
Sur1 BHUPESH GUPTA: I do not

suggest that flag station.

Surr S. K. PATIL: 1 am very glad that
he does not suggest it.

Suri BHUPESH GUPTA: I
wanted to know the position.

only

Sarr S. K. PATIL: Now, many Mem-
bers, Madam, have suggested many lines
and additional trains. Now, I am not
replying to all that here, just now to all
of them for the simple reason that all this
is under constant examination. If we had
more resources, if we could have a couple
of a thousand crores of rupees all at once
during the five years, I think I shall have
all those lines that were asked for, because
we are ultimately going to have them;
there is no doubt about it, but which first,
which second is the problem. As it |is,
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according to the priorities that are laid
down, whatever the emergency calls, for
defence purposes, they will have the
highest priority, whether it is remunerative
or not; these lines are never remunerative
or economic, but yet they must have and
they should continue to have the priority.
Secondly, where there are, or wherefrom
we carry things for export, like iron ore,
coal, etc. and we immediately translate
it into some kind of a money that we get
and it becomes very profitable in no time,
there they enjoy the second basic priority,
and so on and so forth. It is not merely
the backward areas, etc.—that also has
got to be done, but unfortunately it gets
a lower priority, because they are not as
important as this thing. Therefore, in the
scheme of things, whatever is to be done,
has got to be done, and many of these
things would be considered by us in that
light.

Now my friend, Mr. Bhupesh Gupta,
talked about the pick-pockets. I hope
they are all from Bengal, or, I do not
know where all these pickpockets .

Sur1 BHUPESH GUPTA: I do aot
know whether they followed you from
Maharashtra also.

Suri S. K. PATIL:  But surely, if the
pickpockets have taken such a fancy for
an organisation, for those who complete
with the Congress, I think it is high time
the pickpockets diverted their attention to
the other organisation, so that they also
should get the benefit . . .

Surr BHUPESH GUPTA: But nothing
in their pockets.
SHr1 S. K. PATIL: of the ne-

farious activities of these pickpockets.

Then again Chittaranjan was mention-
ed, and also it was said that the locomo-
tive workers union there was not recog-
nised. I was there and I could assure my
friend, Bhupesh Gupta, that I did not find
anything done on a lavish scale because
of my visit, because I have issued insiruc-
tions, right from the day in any Ministry
I am, not only in this Ministry, that—not
to speak of lavish—things must be abso-
lutely ordinary, as if some ordinary
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man has come. I do not like these things
myself personally, and there was nothing
lavish at Chittaranjan, and I did not go
by the railway to Chittaranjan—I went by
car. Therefore, if they had done some-
thing, I think it is lost on me because,
you know, I never saw it, what was done,
what was not done. But so far as the
labour union is concerned, this matter is
being taken into consideration because,
unfortunately, so much politics has enter-
ed into this Railway and I am 5 little
allergic to it, because I am afraid of what
it would lead to, whether instead of lcad-
ing to the welfare of the people, 1t might
lead to something which is political. I
am not talking merely of Bhupesh Gupta’s
party. 1 would not like even the Con-
gress to go and politically do a thing,
because it affects our work, because, what-
ever our political orientation, it must not
be brought to the things where, we know,
there are dangers, evident dangers, where
the efficiency and the economic possibili-
ties of a particular thing would suffer.
But 1T am prepared to consider; if they are
so numerous and if they show in a
systematic manner . . .

Surr BHUPESH GUPTA: That is all

I want.

Surr S. K. PATIL: that there is
no likelihood of anything coming, I
would examine it, I was very patient with
them; I heard them. They came and
saw me and surely I did not leave an
impression in their mind that here was a
Minister who had a closed mind, one who
was not prepared to. consider questions
even on their merits, and I am prepared to
consider it on its own merits.

Surt BHUPESH GUPTA: What about
the other union, the Dakshina Railway
Union?

SHri S. K. PATIL: Yes, yes, the same
thing for all.

Now the hon. Member, Shrimati
Maniben Patel made some very, useful
suggestions, and I am grateful to her for
that. She talked of the overcrowding in
trains, of the hawkers’ nuisance, the dirty
and insanitary habits, sanitation standards.
and she said that they have got to be
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improved. 1 whole-heartedly support the
suggestions. 1 know that because, when-
ever 1 have gone to any station, not only
one station, I have seen it, and I think
that there is a permanent stink by which
you can know that it is a railway station
you are at. Now I do not like it myself.
Even here is a Minister talking in those
terms, because I do not want to protect
anybody where 1 find that such is the
remissness on their part, because there are
some things which can be done by the
station master and other staff—the super-
visory staff is there, and in my way—you
know—1I have been, during the nine or ten
months I have been the Minister, at it and
these things have got to improve. But the
House will bear with me, Madam, that
these things, sanitary and hygienic habits,
are not merely to be dictated. You can
create a heaven, but there are people who
will reduce it to hell when they are asked
to go there. So it is not the conditions.
We ourselves, in our personal habits, sani-
tation, hygiene, if we do not observe
those, then how is it possible to achieve
better standards in these matters? Now
she pointed to the bearers, who appeared
dirty, and it is true, and all that dirt is
everywhere; even when the food s
brought, it is covered by some kind of a
cloth which you would not take for any-
thing, and when you see it—if it is not
seen, it is a different matter, so many things
might be happening in the kitchen, but
thank God it is not before our eyes, and
therefore we do not know how many
dirty things happen there, but when you
see it with your own eyes, you do not
feel any inclination to have that kind of
a food. But surely in other countries
there are higher standards of sanitation.
Why? Not because there are regulations
of the Government or any institutions that
that happens, but because the bearers
themselves are so clean that they can’t do
it. You cannot exvect of a very dirty
man that he will, at your bidding or by
yours telling him to do so, put up a higher
standard of sanitation and hygiene. These
are the things. T am not merely taking
shelter behind these things. I know that
something could be done. There are
some covers; netted covers, etc. could be
provided; this thing has got to be taken
in hand, and even if you make a difference
between one contractor and another con-
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tractor, I would insist that a contractor
who is cleaner is any day better than the
other contractor, no matter even if he
charges a little more. All these things are
in the licence rules; whenever contracts
are given, all these things are there, but
simply they are usually obeved only in
the breach and not really in implementing
these rules.

Miss MARY NAIDU (Andhra
Pradesh): Why not you employ a super-
visor to supervise the work of the con-
tractors?

Surr S. K. PATIL: I would and I am
quite sure the hon. Member and the coi-
feagues here will also help me in that
thing. There should be voluntary super-
vision. Even when we have paid super-
visors they must be clean themselves:
otherwise, if they arc not clean, what kind
»f supervision can be expected of them?
There is a biblical expression: If the salt
loses its flavour, where can it be saltea
again for flavour? Therefore, if the
supervisor does not kanow how to do the
supervision because he is not clean him-
self, then surely by my paying a super-
visor and paying him a higher salary, the
supervision is not complete, and therefore
I want that people should take this work,
because it is not only helping the railways,
it is also helping the Indian community
in order to come to better standards of
sanitation and hygiene which is highly
necessary in our country, and surely I
shall expect co-operation from the hon.
Members. But some scheme, I am thinking
of, should be done, by which sanitation at
the station, sanitation about the food that
is served sanitation in the rains themselves
could be had. I have seen people—and
now this is not a new experience—not
only in the III Class but even in the T
Class and II Class—I have seen that they
use the lavatories knowingly in a manner
that nobody, after then, can use it after-
wards. Well, that is so. If the man is
really good and has got sanitary habits,
he will not leave it in that way. He will
do everything in his power to see that
anybody who follows him gets sanitary
conditiogs even better than what he got
when he entered. Therefore, all these
have got to be taken into account and I
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am glad some things have been done.
And we shall make some other beginning
somewhere and we shall have some kmnd
of incentives to the stations and the station
masters. Wherever the stations have
ideal conditions, wherever hygienic con-
ditions are there, where the lavatories and
other things are not stinking and where
the food is good, they would be rewarded,
no matter what it costs the Railway Ad-
ministration, because if we improve the
standard of sanitation and hygiene,
it will go to improve the etnire
machinery of the Railways and I welcome
it. I can assure the House that my atten-
tion will be given always to this problem
of raising the sanitary standards and the
hygienic standards on our Railways.

4410

So far as overcrowding is concerned,
either outside on the platform, in the
trains etc., this is a thing which we are
trying to deal with and I say we shall have
to go slowly because of the traction limita-
tion. That limitation is there, because when
the micro-wave and other systems come,
on the same route you can have more
trains. When the diesel locomotives and
the electric locomotives come, they have
50 per cent more hauling power. There-
fore. I say we can improve the thing by
about 50 per cent without very much
changes. For that the traction must be
ready and these diesel engines must be
available. We have not yet put them for
all passenger services. But we have decid-
ed on a pilot scheme to be taken up so
that in about 3 or 4 years time all that will
become an accomplished fact. Traction has
got to be improved and as I said it has got
to be very heavy traction and at faster
speed. That has got to be done and that
will be done. Indian Railways have got
only to the scratch and lots of things have
got to be done yet so that they can get the
praise that they deserve. Today I can say
that all these things are better, but they
are not ideal in any sense. Even if we
do not make them ideal, surely we should
make them practical and that will alwavs
be the concern of the Railway Administra-
tion.

And then Maniben Patel mentioned the
point about Khadi and its use on the
Railways. All I can say is that I am &
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fover of khadi all my life and 1 would use
it till I die. But merely for the sake of
khadi we cannot have it here. You must
be prepared to give the people more uni-
forms and see that they are kept more
clean and so on. And apart from personal
uniforms there are other things, passenger
sheets and other things. They throw them
away not because it is khadi but because it
is not kept in a good condition, All those
questions are under constant examination
and we shall see whatever is best. The
first test is the cleanliness of it, not the
question whether we are solving an econo-
mic problem or not. That is a different
matter altogether. If everything is equal,
then khadi must be given preference and
that is a different matter, and so far as we
are concerned, that could be done. Apart
from that, about these uniforms and so on,
many people have mentioned that they are
so dirty that you don’t want to call the man
nearer. T do not know what to do. If you
give them money and enjoin them to use it
properly for this purpose, they may not do
it. They are your permanent servants and
you do not want to be dismissing people
because their turnout is not very good or
that it is not very attractive. But this is a
thing which has got to be encouraged and
bad conditions should be discouraged in a
positive manner.

Then Shrimati Shakuntala Paranjpve
said something about Bassein station and
some other stations where the trains should
stop for the transport of bananas and betel
Jeaves. etc. Many organisations have seen,
me, Madam, in this connection and this is
a genuine case because lakhs and lakhs we
lose since bananas and betel leaves are not
permanent things and they are perishable.
So something has to be done so that an
immediate market is found. Therefore, ws
are thinking about it and I think it should
be done. The hon. Member is not present
here now, but 1 can assure her that this
is engaging our attention, for we do nort
want this waste of money of the poor
people who produce things and they should
get an immediate market, and something
should be done about it.

Shri C. D. Pande wanted a line from
Rampur to Haldwani, a line which he said
was there before. He said it was costing
only Rs. 3 crores while we are now spend-
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ing Rs. 16 crores on the roads we have
built 1n that inaccessible hilly area, and so
on. I agree with that and I think a very
very strong case he has made out. It was
done at one time and it shall be under our
constant examination and we shall do it.
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SHr1 C. D. PANDE: Thank you.

Surr S. K. PATIL: But how early it
can be done has to be seen. It is not as if
I can have it done just now. But surely it
is something which has at least made an
impression on me&. We spend so much
money from the end of that route, {or what
happens after reaching there. But if we
do not reach there, then surely it is a
problem which has got to be considered.
Whether it costs Rs. 3 crores or a little
more—because this estimate was made
some time ago and possibly it may cost
more now—it has got to be done.

Regarding sleeping coaches, Mrs. Guha
spoke about long-distance travels and I have
already answered that in the main speech.
We are thinking and we are increasing inore
and more all these arrangements and we
shall continue to do, because it has got to
be done.

Some hon. Members particularly from
Bengal referred to the circular railway in
Calcutta, In the other House also
reference was made to it and I have said
and T would repeat it again, and also say
something more in addition here. The
problem of traffic in Calcutta is the worst
in India and Calcutta is our largest city.
If it had all been under one corporation,
then its population would have been the
largest and it would perhaps have been the
world's third or fourth city. That popula-
tion is not counted because it has 32 other
municipalities. Therefore, that rank goes.
Yet according to the world’s demographic
survey of the United Nations of last year,
Calcutta ranks the 10th city. India is very
lucky in that she has two such large cities,
Bombay being another, ranking the Sth
city in population. And Calcutta because
of this business of having 32 municipalities
was not taken. FEven then with such a
population of 6 millions moving to and
fro, without sufficient or adequate means
of fransport, is bound to create trouble. 1
do not find any city that can be compared
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to Calcutta in that kind of transport, the
"worst transport that one cah come across.
1t is not the fault of the people for the
transport has not been made. So there-
fore, some permanent answer to this trans-
port problem has got to be found.

Now what I am thinking is whether a
circular railway is the answer or a tube
railway or underground railway, would be
the answer to this problem. Anything done
on the surface may not solve the problem.
Before coming to Railways this transport
problem has been with me all my lifetime,
because I was the President of inotor
organisations and other organisations all my
life time and therefore, T know this. I study
this matter everywhere I go in the
world and I find that anything that is put
above the surface in order to remove con-
gestion adds to the congestion, because lines
have to be put and other things have got
to be put on the surface. And with
millions of people moving up, up and up,
all that creates difficulties.

Therefore, in the world teday, even in
cities where underground lines were not
made before, in most of the European cities
where underground lines did not exist, they
are now trying to have them, because the
answer is not having surface transport but
to have underground transport. I havz the
famous example of the city of Milan.
Milan had no such transport and now the
population has come to two millions It
has not gone up to 6 millions like Calcutta
or to 5 millions like Bombay. Even that
city four years ago—and it is a built-up
city—found it necessary to have under-
ground lines. In a built-up city you «can
understand how difficult it is to have under-
ground transport. There are structures
underground and they must not fall. But
that has been done and Milap has done
something of a miraculous feat of having
underground transport while the built-up
structure is there. Therefore, I say some-
thing has got to be done here also. I have
had a talk with the Chief Minister and
time and again T said if they have the
eircular railway, apart from the fact that
it would not be economical because the
recurring loss of Rs. 5 crores will be there
every year and the Railways will not pay
because it is a city, that will not be enough.
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Is that the final answer? The city ulti-
mately may have a population of 10
millions and the circular railway will be
limited to only to a particular popuiation.
Can it take the burden of this increasing
traffic which is daily, almost hourly increas-

ing in Calcutta?

Therefore, I said I would get this prob-
lem examined by some competent authority
that deals with such problems and U said
I shall approach the Ford Foundation o1
some other organisation and get somebody,
some people who know the technical know-
how, to see how this should be done. It
is a multi-pronged thing. It cannot be
attacked in a single manner. So many
things have got to be done so that the ulti-
mate final answer to this traffic problem is
found. He has accepted it and we shall
move in that direction when we get the
report. It is mof as if we have given up
the circular railway. I am not suggesting
that. While we do that, we should not in
a blind way jump into a particular thing.
We may have the railways, and possibly
part of it may be the railways, but the final
answer would be having underground traffic,
not only for Calcutta, but for even
Bombay.

Suri BHUPESH GUPTA: As far as
underground traffic is concerned, that
matter may be considered also. But the
circular railway has a different function. It
will have a different type of lay-out and
certain other requirements to meet, It is
quite possible for you to develop these
things also at the same time, not only in
the city, but around the city also.

Surt S. K. PATIL: 1 think the hon.
Member is corroborating me, because he
has pointed out how difficult it is. There
is no difference between him and me. I
want a practical man, a technical man to
come and tell me, “This is the answer and
this must be done”. That is exactly what
we are doing. Tt will take a little time, but
it has got to be donme because you cannot
take the risk of throwing away Rs. 50
crores and then find that it can take only
10 per cent. of the traffic and the rest 90
per cent. of the problem still is there. We
want to do it and it is not as if in any
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sense, we are ignoring that problem. One
or two more points, and I have done. One
case was referred to by the hon. Shri
Dahyabhai, the case of one Shri Parikh,
who sought permission to stand for election
to the Bhavnagar Municipality. In this con-
nection, many deputations also came to me
and so I would like to tell you what the
case is. Shri Parikh applied on the 9th
July 1957 for General Manager’s permis-
sion to contest the municipal election at
Bhavnagar to be held in September 1957 as
an independent candidate. Normally,
railway employees are not given permission
to contest or hold seats in local bodies.
The decision not to permit Shri Parikh to
<ontest the election was taken on the 31st
August, 1957 by the then Deputy General
Manager on behalf of the General Manager
and the Chief Accounts Officer informed
the Assistant Accounts Officer, Bhavnagar,
on the phone after the decision was taken
by the Deputy General Manager. Accord-
ingly, Shri Parikh was advised by the
Assistant Accounts Officer in  his letter
‘which was delivered on the same date at
his residence that he was not granted per-
mission to contest the election. Shri Parikh
stated before the Enquiry Committee:

“The Assistant Accounts Officer’s letter
was actually not delivered to me as I
was out. Still, I admit its receipt.”

Although he did not get, he admits having
received the communication. He did not
withdraw his candidature. On the date of
the election, that is the 2nd September, he
was on sick leave. After that, Shri Parikh
‘was called upon to resign from the member-
ship. Since repeated attempts to make him
resign failed, the Railway Administration
had to take appropriate disciplinary action
for breach of the service conduct rules
because no railway employee could be
allowed to be a member of any local body.
Qurs is a Government organisation and it
is bound by the rules that we have made.
If anybody wants to go to the local body,
why not come to the legislature, why not
«come to this honourable House, why not
come to Parliament, and I will be helped
and assisted by fifty Members belonging to
the Railways as Members of this hon.
House or that hon. House? Now, is it
contended that we should have these people

[ 24 MAR. 1965 ]

Appropriation
(Railways) No. 2 Bill, 1965

taking part in politics? I personally feel
that it is right that we have not allowed
them to take part. We cannot allow these
people to take part in politics. It was open
to Shri Parikh to resign after being elected.
He cannot have the pleasure of being a
member of a local body and at the same
continue in service. That unfortunately is
my trouble. He said that he had some case
by which he could go to a court of Jaw.
I said if he could go to a court of law, if
it could be done, surely I would be happy.
I said this to those people who came to see
me. They said, he is a poor man, how
could he go to a court of law? It would be
expensive. I said I would personally pay
him the cost not because of any challenge
or anything. Very often I do mad things.
Here was a man who thought . . .
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Suri BHUPESH GUPTA: That is your
Service Conduct Rules.

Suri S. K. PATIL: The Members of
the Railway Board were with me when I
said this. I did not say this privately. My
whole idea was that if a man was really
labouring under a grievance, that there is
something which in justice belongs to him,
while the Railways have got plenty of
money and can go to a court of law, this
poor man has no money. I said, if that
is the only trouble, I would pay. I did not
want him to be under a grievance. Per-
sonally I felt he had no case. He could
have resigned. Therefore, there is nothing
out of the way that we did in this case.
I can assure my friend, Mr. Dahyabhai,
that if we introduce this thing, if we permit
these people to go into the various local
bodies, it would be very difficult for us.
That is the reason why it was not done.

One thing more and I have done. A
news item appeared in this morning’s paper,
a news item that really gladdened me and
I just patted myself because there was none
else to pat me at that time. There was a
news item in this morning’s paper saying
that the Taj Express will be run at Seventy-
five miles per hour and will be hauled by
diesel engines from the 1st of April, 1968.
The news item also stated that the hait at
Mathura will be eliminated and the fare
will be raised by five paise per mile. Some-
body has decided these things outside the
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Railway Board and the Railway Ministry
and is giving publicity in the papers also.
There is no such proposal as has appeared
in the news item, The Board, however, as
a policy has decided that the time has now
come when as a long-term measure the
running of trains at speeds up to 160 km
per hour, that is, 100 miles per hour, on
some of the main sections of the Broad
Gauge should be thought of. The interim
stage in this planning was, however to be
speeds of 120 km, that is, 75 miles per
hour. The Delhi-Mathura section has been
chosen as a pilot section for investigation
in this direction. The final introduction of
trains on this section at 120 km. per hour
however will not be earlier than January,
1968. There is yet time for that as action
has to be taken, the traction has got to be
improved for such speed. The other points
mentioned in the news item like the utilisa-
tion of diesel engines, the abolition of the
halt at Mathura and raising the fare have
not yet been considered at all. Briefly
therefore the news item is without any
foundation.

I would just tell one thing. Many pzople
have said that in the new Tokaido line
between Tokyo and Osaka—it has been
mentioned not in this House but it has been
mentioned openly—they have a speed of
250 kms. which comes almost to the speed
of a Dakota, 160 miles or so. But hon.
Members must remember that this is not
something which is very normal thar they
are doing because all that line is 14 feet
high and right from Tokyo to Osaka—what-
ever the distance is—the entire line has cost
probably Rs. 500 crores or more. And
nothing else moves on that; there is no
obstruction whatsoever. Therefore you can
uvnderstand how many things are necessary
in order to speed up the trains. In the first
place the traction must be built; the ballast
must be very heavy and our Railways are
not built for that. Here the ballast is not
s0 heavy. The sleepers must be very close
and the rails also must be heavier. All
these things have got to be done. I am
just saying all these things to show how
difficult it is to speed up the trains. Let it
be realised that any speed of more ihan 60
miles would mean that the traction has got
to be done; various other things have got to
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be done. I am not saying that these things
will riot be done. It has got to be done but
the difficulties have got to be realised.

4418

Madam, 1 have done. 1 can assure the
House—not that the Railways can't be an
ideal institution and I do not claim that it
is an ideal institution now——that after some
time it is going to be an ideal institution
and so far as the efforts of the Railway
Administration, of myself and my col-
leagues are concerned, they will always be
directed to that end and as every year passes
we will have better and faster trains.

Surt B. K. P. SINHA (Bihar): May ¥
seek one clarification from the hon. Minis-
ter? The hon. Minister has said that it
shall be his endeavour to see that more
and more third class sleeper berths are
provided but the sleeper berths are provid-
ed from the destination stations. There
are very important intermediate stations;
say, Gaya is one of them. It is a national
and international pilgrim centre. Would
he see that a few third class sleeper berths
are reserved for the intermediate stations.
also?

Surr S. K. PATIL: That, Madam, will
be taken into consideration. T am such a
religious-minded man that anything for
Gaya will never escape my attention.

Surt D. 1. SEN GUPTA: May 1 know
from the hon. Minister what he is going
to do about the circular railway for Cal-
cutta?

tInterruptions)

ot frfcerr femie #qw: T
AT qF A HET IRV F AL {
39 912 fad § a7 a1y 3A13f9T
TE TAmA 7 & Awgar g 5 oW
giw &1 fAq A7z § g0 frar W
TRY & F9T AT &Y €17 TAAT 7

Suri S. K. PATIL: T told. Madam, that
when the suggestions are made here, every-
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thing is not in my mind so that I ¢an imme-
diately reply. We have taken elaborate
notes and every hon. Member would get
a reply. I did not do it because the sug-
gestion is made here and T am standing
here. I have no brief and I do not know.
Therefore T began by saying that a reply
would be sent to all the hon. Members after
due consideration of their suggestions.

Surr P. N. SAPRU (Uttar Pradesh): 1
have one question. I had said in the course
of my first speech that there should be
reservation of berths for the second class

passengers also. What is the Minister’s
reaction to that?
Surr S. K. PATIL: Very favourable

reaction. In reply I had said—the hon.
Member unfortunately was not present
when I was replying for the first time —
that it will be introduced.

SHrr P. K. KUMARAN: Suppose in a
town in a municipal ward all the house-
holds are of railway employees. There are
several cases like that where the whole
ward is occupied by railway employees.

Surt AKBAR ALl KHAN:
sych ward.

There is no

Suri P. K. KUMARAN: There are.

Surr G. MURAHARI:
of Kharagpur is like that.

The whole town

SHr1 P. K. KUMARAN: In such cases
whom are they to send as their representa-
tive to the local municipality?

Surt S. K. PATIL: Their wives.

Sur1 BHOPESH GUPTA: May ],
Madam, ask one thing? I would not ask
about the circular railway. But since the
area around Calcutta is developing because
of the industrial development is it not
necessary for the Government to come to
an early decision with regard to this matter
because on that will also depend the
development of townships and various other
things.

The other question is, what about the
contract labour system? For the Asansol
electrification you are still using contract
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labour? Why can’t you have permanent
fabour for your works?

Surr 8. K. PATIL: Contract labour,
even after hundred years, will be necessary
because we have always works which are
of a short duration for which they will have
to be employed. The system can Ye
examined but it would not be stopped.

THE DEPUTY CHAIRMAN: There are

two motions. I shall put the first one 13
vote.

The question is:

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial year
1965-66 for the purposes of Railways, as
passed by the Lok Sabha, be taken intc
consideration,”

The motion was adopted.

Tue DEPUTY CHAIRMAN: We shall
now take up clause by clause consideration.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

Suri S. K. PATIL: Madam, I move:
“That the Bill be returned.”

The question was put and the motion
was adopted.

THE DEPUTY CHAIRMAN: The Bill
is returned. Now, I put the second motion

The question is:

“That the Bill to authorise payment
and appropriation of certain further swns
from and out of the Consolidated Fund
of India for the service of the financial
vear 1964-65 for the purposes of Rail-
ways, as passed by the Lok Sabha, be
taken into conmsideration.”

The motion was adopted.
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Tae DEPUTY CHAIRMAN: We shall
now take up clause by clause considera-
tion.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were ¢dded to the Bill.

Suari S. K. PATIL: Madam, I move:

“That the Bill be returned.”

The question was proposed.

st frmergaTe AnreTE el
(A7 937) A 1 A AT q9Ty
¥ wrfadt are o @ w@r ar fF
gw wifeA v wfg 37747 Fr2q §, =
WY AR IHN M F qrEcy § 7g
A1 f5 3q w2 q7 Py 1R mifemi
AT, AW Mg A =g T
T R AT gERr &
SPM. § 99F FE0 ST AT (EH
28 faaz T 337 fgar ot 3900

TYE FAATT H AT F oA 7O
ST AAT [ § TAFT 137 qF7 Frav ray
HT T AT 9T FAF A7 W
arfgat #7E039 F7 F foar T 3@
ME AR FT 1961 ] 12 §2 qT17 H,
9 64 TFAILH 1292 55 fqae @
T T AIT 9 1965 ¥ 1342 15
famz @1 | &Y 78 afq <ol 7 43

g’

Sur1 S. K. PATIL:
to the hon. Member. I forgot to mention
this while replying. It was in my brief. Tt
is no doubt true that there has been this
increase of fifieen, twenty minutes. I made
enquiries about it, It has become inevitahle
because of the speeding up that we have
done elsewhere. All these things have got
to be telescoped; if one gets out of focus
the whole thing is affected. What the hon.
Member has said is correct but if there is
any remedy by which that can be set right,
we shall do that. It was done because

.others had to be speeded up and they came
in between.

Tue DEPUTY CHAIRMAN: The
question is:
“That the Bill be returned.”

The motion was adopted.

I owe an apology
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Tue DEPUTY CHAIRMAN: The Bill
is returned.

Now I have to inform the House that
the House will sit for some time more
because the Home Minister is making a
staterent about Kerala round about 5.30
p.M. Therefore we now go to the Kerala
Budget.

e

THE BUDGET (KERALA), 1965-66
—GENERAL DISCUSSION

Sart M. N. GOVINDAN NAIR
(Kerala): Madam Deputy Chairman, I
am really surprised and shocked that when
there 1s an elected Assembly in Kerala we
are asked to discuss the Kerala Budget. As
everyone knows, the election was over on
the 4th March and the results were sp-
gounced on the S5th and . ..

[Tue VICcE-CHAIRMAN (SHRI M. P,
BHARGAVA) in the Chair.]

. instead of trying to summon the
Assembly and help the elected members to
form a Government, why is the President’s
Rule being continued? It is true that in
the elected Assembly no party has an
absolute majority. But this is not the
first time that such a thing has happened
in elections. Even in 1952 in Kerala
immediately after the election we found
that there was no party with an absolute
majority to form the Government but the
Congress had the largest number. Even
though it was not an absolute majority
there was no trouble. Immediately the
Assembly was called and they were asked
to form the Ministry and for a few months
even though they were in a minority they
continued to be in the Administration and
finally it was only after a few months that
they managed to woo the Tamil Nad Con-
gress which was a part of Kerala at that
time and managed to get their support and
thus secure a majority for themselves.
Again in 1954 immediately after the elec-
tions a position came about where one al-
liance had 59 members and the Congress
and the Tamil Nad Congress, even though
there was no alliance between them, were
also 59. At that time a new method was
found. The P.S.P. at that time was in al-
liance with the communists in fighting the



